
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES―II SECT10N)

RATIFIED MINUTES OF THE NORⅣIS COMⅣIITTEE― II ⅣIEETING NO。 10/81 dated
09.08.2016 HELD ON 12.08.2016

Plcasc lゞ otc

For information of cxPortCrs′  Norms CoIIImittee― II handles all cases pertalning to

fixation/ratification of noHns for ExPort PrOducts fallmg under ITC(HS)Chapter 72 to

76′ 78t()80′ 85.Commllnicauons in respcct of cases/pertahing to NC― Ⅱ may be sentto
cmail addrcss nc2 dgfOnic in

ln ccrtain cases thc dccision of the Norms Committee refers to the RecommendauOns/

Observations/Doficioncies rcce市ed from the concerned Technical Authoriサ.Wherever
applicablo′ a scanned copy of such document has been placed atthe end ofthe Minutes′

in running serial orders.1｀ hc concerned f士 m/cOmpany may go through the same and

reSPOnd accordingly.

Silnilarly′ a scanncd copy of thc blank Standard Deficiency Forlnat′ 、νhich inay find a

rcfcrcnce in NC dccisions′ has also been attached in the end.This lnay also be referred to

by thc conccrncd firm/cOmpany and lnay be responded accordingly.
`I'he Norms Committee has takon dccision only with respect to technical aspect/wastage

norms VVhilc redcelning thc applications′  RAs should check that the applicant has
fulfillcd all rcquircments as prescribed in policy/prOcedure including those in Policy

CIculars No.50/2009-2014(RE 2010)dated 28th Decembcr′ 2011′ Policy Circular

No.14(RI]-2012/2009-14′   dated  4th  February′   2013  and  O.M  No.
01/92/180/MisC./AⅣ I.13/PC― V1/10 dated 15.04.2014 or any other provisions under

II′ I'I)/111〕P fOr liOI)C.

(iii)

(iV)

'l'he Mccting No. 70/81clated 09.08.201.6 of Norms Committee-Il for the year 2076-17

was actually hcld on 12.08.2016 under the Chairmanship of Shri J.V. Patil, Additional Director
Gcncral of Irorcign 'l'raclc to consicler the following applications for ratification of norms in
respect of advance authorizations under Duty Ilxemption Scheme (Chapter-4) of Iroreign'l'rade
I']olicy 2075-20. 'l'he following mcmbers were present in the meeting:-

Sl.No. t "tio"-
rt, Ir.d*t t"l Adtrtt",

Department

DIII

I)IPP

Asstt.D廿 octor(ME) N/1SME

an, Scientist'll' IDcitY

h′ DI)G DGFT

ar rcashyip, 1t15() DGFT

Shri S.K. Jain, l)o

Shri Saurabh Ranla

Shri Battit Singh′ D

Shri Vil■ od Kulnar

Minutes of thc Mccting No. l0/81 datcd 09.08.2016 held on 12.08.2016 are confirmed by the
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Case No.:48/81-ALCη 2013  Party Name:EIる ILON     Meet No/Date:10/81-  Status:
‐                     BATTERIES PVT LTD.     ALC2/201 6          Deferred

09.082016
1HQ File             RLA File

l.ic.No/Date:0810120617 Defer Date:
:01/81/050/00118/AM14/    :08/24/040/00032/AM14/    30.04.2013              2009.2016

1Decision: NC observed that case has been referred tO NIIOE「
for cOΠIInents.NC

‐decided tO wait for their collninents and defer the case.

The case stands deferred t0 20.09.2016.

Case No=1/23/81-ALCη 2013 Party NamcMAK      Meet No/Date:10/81-  Statuま
CONTROLS AND SYSTEMS ALC2/201 6         Doferrcd
PVTIンTD 09.08.2016

HQ File             RLA File
I´ic.No/Dato:3210063581 Defcr Datc:

:01/81/050/00387/AM14/    :32/21/040/00032/AM14/    29.05.2013              20.092016

Decision : NC Observed that case has been referred tO MOE)fOr cOrnlncnts.NC

decided to wait fOr their cOnlrnents and defer the casc.

Tl■e case stands deferred t0 20.09.2016.

Case No■9/23/81-ALC,″ o15 Party NameJMW INDIA(P)Mcet No/Date:10/81- ‐Status
LTD. ALC2/2016        DcferrOd

09.08.2016

HQ File             RLA File
L´ic.No/Date:0510355879 1)efcr Date:

:01/81/050/00484/AM16/    :05/23/040/00060/AM14/    31052013              2009.2016

認11[:it:『a:;ょ。Iξ::ξifξ『|:l:llinthesubjectAAofthecOmpanyhasnOtho rellnindor tO cLAノ Dclhi tO fOrwardれ v0
sets of applicatiOn at the earliest.

The case stands deferred t0 20.09.2016.

Case No.:1/1●81-ALCηo13  Party Name:TTP         Meet No/Datc:10/81-  status:
TECHNOLOGIES PRIVAl'E  AI´C2/2016        Deferred
IンIMITED 09082016

FIQ File RLA File l_ic.No/Date:071009g022 Defer I)ate::07/87/050/00206/ AM14/ :07/2a/040/o)11s/ AM1.4/ 03.09.2073 20.09.2016
Decision : NC observed that application on the subject AA of the company has ,ot
been received as yet. NC decided to send the remindcr to CLA, Delhi to forward two
sets of application at the earliest.

The case stands deferred to 20.09.2016.
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Case No.:62″ /81‐ALCη 014 Party Name:CROMΠ ON   Meet No/Date10/81-  Status
GREAVES LIMITED′       ALC2/2016        Deferred

09.08.2016

HQ「ile             RLA File            Lic No/Date:0310767077‐ Defer Date:
:01/81/050/00063/AM15/    :03/94/040/00901/AM14/    2101.2014              20.09.2016

Decision : NC observed that the reply of the firm has been referred to E)HI for

colnlnents.NC dccidcd to wait for their colnlnents and defer the case.

The case stands deferred to20.09.2016.

Casc No■66/481‐ALCイ2014

HQ「 ilC
:01/81/050/00067/AM15/

Declslon:NC observed
comments on 07.01.2016.

Party NameCROMPTON   Meet No/Date10/81-  Statuま
GREAVES LIMITED′       ALC2/2016        Deferred

09.08.2016

RLA File Lic.No/Date:03707 677 49 Defer Date:
:03/94/040/00498/AM14/  24012014 20092016

that the reply of the firm has been referred to DHI for
NC decided to wait for their comments and defer the case.

Tlle case stands deferred to20.09.2016.

Case No。 :17/481-ALCa2014  Party Name:VSM VENTURE Meet No/Date:10/81-
CONTROL SYSTEMS P.LTD ALC2/2016

09.08.2016

HQ Filc RLA File Lic.No/Date10510378008

:01/81/050/00018/ノ Mヽ15/    :05/24/040/00410/AM14/    .03.02.2014

Decision:NC obsorvod that the case has been referred to MIT

dccidcd to waitfor thcir conllnentt and defer the case.

Tllo case stands deferred to 20.09.2016.

Status:

Deferred

I)efer[)ate:

20.09.2016

for comments.NC

Status:

Deferred

Defer IDate:

20.09.2016

Case No.:48/781‐ ALC牢2014 Party NameVINDHYA    Meet No/Date10/81-
TELELINKS LTD.′         ALC2/2016

09.08.2016

HQ「 ilC Rl,A「ilc Lic. No / Date :1 L70027 893

8  :01/81/050/00049/ノ
Mヽ15/    :11/24/040/00008/AM14/    12.02.2014

Decision : NC observed that case had been referred to DoT for comments. NC

dccidcd to send a rcminder to DoT to expedite the comments and defer the case.

'Ihe case stands deferred lo 20.09.201.6.

Case No■■η78■―ALC72014 Party Name:BHANSALI   Meet No/Datα 10/81-  Statu針
CABI.ES&CONDUCTORS  ALC2/2016        Deferred
(P)L′ 1'1)′                  0908.2016

御



HQ File RLA File Lic.No/Datc:0510379333 Defer Date::01/8t/050/00073/ AM75/ :0s/B/0a0/0007s/ AM74/ 12.02.2014 20.0e.2016
Decision : NC observed that case had been referred to Do'l' for comments. NC
decided to send a reminder to DoT to expedite the comments and defer the case.

The case stands deferred to 20.09.2076.

CaseNo.:24/2/8L-ALC42o14 partyName:BHANSALI MeetNo/Date:10/g1_ status:
CABLES & CONDUCTORS AL.CL/20-16 Deferred

10

Case No.:423/81-ALCη o15

13

HQ File

:01/81/050/oo479/AM16/

Party Name:AMC
COOKWARE(INDIA)
PVT L・「 D.

RLA File

:07/24/040/00o46/AM15/

09082016

Meet No/Date:10/81-

ALC2/2016
09.08.2016

Moet No/Datc:10/81-

ALC2/2016
09.08.2016

Lic No/Date:0710104232
20.05.2014

HQ File RLA File Lic.No/Datc:0510380166 Defer Date::07/87/050/00025/ AMT1/ :0s/B/oa0/00537/AM13 / 24.02.2074 20.0s.2016
Decision : NC observed that case had been referred to Do f for comments. NC
decided to send a reminder to DoT to expedite the comments and defer the case.

The case stands deferred to 20.09.2076.

Case No.:86/2/81-ALC42o14 party Name:BHANSALI Meet No/D ate:10/81_ sratus:
CABLES & CONDUCTORS ALC2/2016 Deferred
(P) LTD., 09.08.2016

HQ File RLA File Lic.No/Date:0510380165 Defer Datc::07/81./050/00087/ AMls/ :0s/B/0a0/oo26s/ AM.rs/ 24.02.2014 20.0s.2076
Decision : NC observed that case had been referred to DoT' for comments. NC
decided to send a reminder to DoT to expedite the comments and defer the case.

The case stands deferred to 20.09.2016.

(P)I.TD.′

Case No.:1,@81-ALCUZ014 party Name:ApAR
INDUSTRIES LIMII'ED

HQ File RLA File Lic.No/Date:3470039725 Defer Date:
- :07/87/0s0/00002/ AMTS/ sa/2a/0a0/00001/AM15 / 03.04.2074 20.0s.207612 

Decision : NC 
:P:"T"g,rh-"t apprication-on the subject AA of the company has notbeen received. NC decided to iend another .eminder to RA, Vadodara to forwardtwo sets of application at the earliest.

The case stands deferred to 20.09.2076.

Status:
Deferred

Status:

Dcfcrrcd

Doler Datc:

20o92016

=肛



Decision : NC obscrved that correct copy of the application on the subject AA of the
company has not been received. NC decided to request to RA, Bangalore to forward
two sets of corrcct copy of the application at the earliest.

'l'lre case stands dcfcrred to20.09.2016

Case No■29/11/81‐ALCィ2014 Party NameALSTOM INDIA IMeet No/Date10/81-  Statuま
IコIMITED′             ALC2/2016         Deferred

09.08.2016

HQ File                RLA「 ile               Lic.No/Datei3410040368 Defer Date:

14 :01/81/050/00343/ノ
Mヽ15/    :34/24/040/00013/AM15/    16.072014              2009.2016

Decision:NC obscrved that reply of the company has been referred to DHI for

cornlnents.NC dccided to await their corrllnents and defer the case.

′
I]he case stands dcferred to 20.09.2016.

Case No.:3/23/81-ALCaQ015

HQ「 ile
:01/81/050/00478/′ Mヽ16/
15 Declslon:NC observed

27.04.2016 followed with

rcply and dcfcr thc case.

Party Name:ANAND
TEKNOW AH)S

Meet No/Date:10/81-  Statua
ALC2/2016        Deferred

ENCINEERING INDIA LTD 09.08.2016

RLA「ilc              Lic.No/Date:3110064619 Defer Date:
:31/83/040/00093/AM15/    25.07.2014              20.092016

that deficiency letter of MSME sent to company
reminder dated 13.06.2076. NC decided to wait forＯｎ簾

'1lhc case stands dcfcrred to 20.09.2016.

Case No.:6/11/81-ALCη 2014 Party NameSIECHEM    IMeet No/Date:10/81-  Status
TECHNOLOGIES PRIVATE  ALC2/2016        Deferred
LIMITI]D 09.082016

HQ IIlc              RLA File             Lic No/Date:0410159116 Defer Date:

16 :01/81/050/00320/Aヽ
/115/    :04/24/040/00091/AM15/    28.07.2014              20.09.2016

Decision : NC obsorved that case had been referred to DoT for colnlnents.NC

decided to scnd a rcⅡ linder to DoT to expedite the coIInlnents and defer the case.

The case stands defcrred to 20.09.2016.

Case No.:36/11/81‐ ALCa吃 014

17 HQ File

101/81/050/00350/ノ Mヽ15/

:NC obscrved

御

Party NameINDO COOL   Meet No/Date:10/81-  Status:
COMPOSITES PRIVATE    .ALC2/2016         Deferred
LIMITED

RLA「 ile

09.08.2016

Lic.No/Date:0410159126 Defer Date:

:04/24/040/00101/AM15/  01.082014 20.092016

that comments offered by C&PC earlier are not satisfactory.

s "04

Decision



NC decided tO request(]&PC to re― exalnine the case and defer the case.

The case stands deferred to 20.09.2016.

Case No■41/81-ALCη014  Party Name:TTP         Mcet No/Datc:10/81-  Status:
TECHNOLOGIES PRIVATE  ALC2/2016        Deferrcd
LIMITED 09.08.2016

IHQ File             RLA File            Lic.No/Datc:0710106521 Defcr Datc:

:01/81/050/00316/AM15/  :07/24/040/00170/AM15/  25.08.2014        20092016
18 Decision:NC observed that iard copy for tl■

e above AA not received.NC dccidcd
to send another rerrlinder to sendぃ νo sets of application with complete documents

for exalnination of the case.

The case stands deferred to 20.09.2016.

Case No.:16/23/81-ALC,″ 015 Party NameiCASABLANCA Meet No/Datα 10/81-    Closcd
INDUSTRIES PRIVATE    ALC2/2016

HQ File

:01/81/050/00491/AM16/    :05/23/040/00243/AM15/    12092014
19 Decision:CLA′

Delhi vide letter No.05/23/040/0243/AⅣ l15/ZLAC-1/CLA datcd
05.07.2016 has infOrmed that abOve AA has beOn issued on Repeat Basis.Bascd on

RA′ s inforlnation′ NC decided to c10se the case.

RA may take suitable consequential actiOn accordingly.

Case No.:10/23/81‐ ALCη 015 Party Name:URE.「 IIANE   Meet No/Date:10/81   Statu鋭
ELASTOMERS          ALC2/2016         Deferred

09.082016

HQ File RLA File Lic.No/Date:0410159708 Defer Date:
:01/81/050/00485/AM16/  :04/24/040/00199/AM15/  11112014 2009.2016

20 Decision : NC observed that MSME deficiency letter was sent on 27.04.2076
followed by reminder dated 73.06.2016. NC decided to wait for rcply of the company
and defer the case.

The case stands deferred to 20.09.2016

Party Name:LM WIND   Mcct No/Datc:10/81-  Approvcd
POWER BLADES(INDIA)  ALC2/2016

:01/81/050/00490/AM16/   :07/24/040/00276/AM15/   14.11.2014

Decision:The personal hearing ofthe flrms was held by the(〕 hairinan on 26.07.016、 vhcrcin

Case No.:15/23/81-ALCψ o15

21 HQ Filき

LIMITED

RLA File

PVT LTD

RLA File

09.082016

Lic.No/Date:0510391111

09.082016

Lic.No/Datc:0710106979

ヽ `_ザ ■■ ■,I



Ilcprcsentativc, DIJl and DDG(BS) were present. 'fhe following representatives of M/s L M
Wind Power Blades (lndia) Pvt. Ltd have attended the Personal Hearing with the Norms
Committee:

i) Shri Chandrashekhar Patil - Manager Engineering
ii) Shri Mukesh Kumar C. - Logistic Executive

'l'hc matter was discussed with the representative who explained the manufacturing process
and dctails of export products / models.

In vicw of the abovc an comments of C&PC, NC decided to ratify the norms for the above
AA as under :

Import ltems Inputs for the export product are allowed as applied as per C&PC comments.

Ilxport Item:

De scrirrtion Iン M47.6P21totor Blade

[31adc I´ cn 47.6 Mctcr

Max root Chord 3,108 mm ([-argest chord)
Uladc rvcight 8428 kg+/-30/0

ItA may takc suitable conscquential action accordingly.

Case No.:35燿 7/81-ALCη2014 Party Namα ALSTOM INDIA Meet No/Date10/81-
LIMI.1｀ ED′          IALC2/2016

109.082016

HQ Filc RI,A「 ilc Lic. No / D ate :347 00407 13

22:01/81/050/00570/AM15/  :34/24/040/00214/AM15/  24.11.2014
Decision: NC observed that reply of the company has been referred

cornlnents.NC dccidod to awaittheir con■ lnents and defer the case.

Thc case stands dcferred to 20.09.2016.

Caso No.:56/17/81-ALCψ 014 Party Name:L´ M WIND    Meet No/Date:10/81-  Approved
POWER BIコ ADES(INDIA)  ALC2/2016

Status:

Deferred

Defer I)ate:

20092016

to DHI for

HQ IIle

PVT I.TD

RIコ A File

0908.2016

Lic No/Date:0710107176

χl:inttL‖&1;H剛∫認霞∬;鷺』[Ttttlギ 1蝋晰lξl眺思8illtfttT揚
Wind Powcr Bladcs(India)PVt.Iッ td have attendcd the Personal Hearing with the Norms

Commhtee:

i)    Shri Chandrashekhar Patil

ii)  Shri Mukesh Kumar C.
- Manager Engineering
Logistic Executive
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The matter was discussed with the representative who explained the manufacturing proccss
and details of export products / models.

In view of the above an comments of C&PC, NC decided to ratify the norms for thc abovc
AA as under :

lmport ltems - Inputs for the export product are allowed as applied as per C&PC comments.

Export Item:
Description LM47.6P Rotor BIadc
Blade Length 47.6 Mcter

Max root Chord 3,108 mm (Largcst chord)
Blade weisht 8064 kR+/-30/0

RA rnay take suitable consequcntial action accordingly.

Case No.:13/23/81-ALCη 2015 Party Name:METENERE LTD Mect No/Date:10/81-  Status:

ALC2/201 6        Deferred
09.082016

HQ File RLA File Lic.No/Date:0510392478 Defer Date:
:01/81/050/00488/AM16/    :05/24/040/00423/AM15/    1812.2014 20.09.2016

24 Decision : NC observed that MSME deficiency letter was sent on 27-04.2016
followed by reminder dated 13.06.2076. NC decided to wait for reply of the company
and defer the case.

The case stands deferred to 20.09.2076.

Case No.:41,D/81-ALC42O1'6 Party Name:SWIFTMET WIITE Mect No/t)are:10/81- Closed

HQ File

&RESIN PA/T.Ll・D

RLA File

ALC2/2016
09.082016

Lic.No/Date:0510392802
:01/81/050/00143/AM17/  :o5/24/040/00243/AM15/  13.01.2015

Decision:CLA′ Delhi vide letter No.05/23/40/243/ZALC― 1/CLA dated 13.01.2015
has infOrmed that abOve AA has been issued on repeat basis. Based On RA′

s
inforrnation′ NC decided to c10se the case.

RA rnay take suitable cOnsequential actiOn accOrdingly.

Case No.:26/17/81-ALCη 014 Party Name:MAK     Mect No/Datα 10/81- Status
CONTROLS AND SYSTEMS ALC2/2016        Deferrcd
PVT LTD. 0908.2016

26 HQ File             RI.A File l´ic No/Datc:3210077400 Defcr Datc:
:01/81/050/00561/AM15/  :32/21/040/00162/AM15/  2101.2015        20.092016

Decision:NC observed that reply of the cOmpany has been refcrred to DOT fOr
cominents.NC decided to a、 、ァait their cOFnlnents and dofcr the case.
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`1lhc casc stands deferred to 20.09.2016.

Case No.:8/5/81-ALCν 2015  Party Nalne:HICAL NSE    Meet No/Date:10/81-  Approved
ELECTRONICS PRIVATE   ALC2/2016
Iっ IMI′ I｀ EI)

RIンA「 ile

RI´A11le

09.08.2016

Lic.No/Date:0710107977HQ 11le

27:01/81/050/00108/AM16/  :07/24/040/00487/AM15/  31.032015

Decision:N⊂ dccided to ratify the norms for the above AA as per DeitY colnlnents

vidc UO No.17(32)/2015-IPHW dated ll.07.2016(copy enclosed).

RA may takc suitable consequential action accordingly.

Casc No.:7/5/81-ALCη 2015  Party Name:TATA POWER  Meet No/Date:10/81-
SOI´ AR SYS・1'EMS LTD.    ALC2/2016

09.082016

HQ File RIッ A File Lic.No/ Date:071010801 8

:01/81/050/0l-t07/ LM76/ :07/2a/040/00470/AM15/ 1,|04.2075

Decision : NC observed that application for the above AA
MNRE for commcnts and D.O. reminder sent On 05.08.2016.

their comments and defer the case.

'lhc case stands deferred to 20.09.2076.

Status:

Deferred

Defer Date:

20.09.2016

had been referred to
NC decided to await

Casc No■7/23/81-ALCη 2015

HQ「 ile

Party Name:DIANA METATS Meet No/Date:10/81- Approved
ALC2/2016
09082016

Lic.No/Date:0410160412

:01/81/050/00482/AM16/  :04/24/040/00002/AM16/  16.04.2015

Decision:N⊂ dccided to ratify the norms for the above AA as per O/o the
DC(MSME)H)Notc No.30(131)/15-ME dated 12.08.2016(copy enc10sed).

RA may suitable consequential action accordingly.

Case No.:20fi/81-ALC42OL6 Party Name: LAXMI Meet No/Date:10/81- Status:
DeferredEI.ECTRONICS MOULDS& ALC2/2016

PRItCISION ENGG P.LTD.  09.082016

HQ lllc              RLA「 ile             Lic.No/Date:0710108043 Defer Date:
:01/81/050/00122/AM17/  :07/24/040/00489/AM15/  16.042015        20.09.2016

Decision:N⊂ observed that reply of the company has been referred to DHI for
COΠIInentS.NC dccidcd to await their corrllnents and defer the case.

'['hc case stands deferred to 20.09.2076.

[kA e _滅ロ



HQ File RLA Fite Lic. No/ Datc :0310795786 Defer l)are:
- :01/81/050/001'81/ AM16/ :03/9s/oa0/o't064/ AMls/ 08.05.2015 2o.oe.zo1631 Deti'ion:NC observed that DIPP deficiency letter dated 2g.6.2o76was sent tocompany, however, no reply received till date. NC decided to remind the companyand defer the case.

The case stands deferred to 20.09.2076.

Case No.:37/8/81-ALCψ o15  Party Name:L&T
HYDROCARBON
ENGINEERING LIMITED

HQ File RLA File

Case No.:44/8/81-ALCU2O7S party Name:MOTHERSON
SUMI SYSTEMS LTD.,

HQ File RLA File

‐Meot No/Date:10/81-
ALC2/2016
09.08.2016

Lic.No/Dato:07101o8272

2705.2015

has been referred tO

defer the casc.

Meet No/Datc:10/81-
ALCZ/2076
09.08.20-16

Lic.No/ Date:051 0394455
04.06.2075

has been referred to
defer the case.

Status:
Deferred

Status:

Deferrcd

Defcr I)ate:

20.092016

DeitY fOr

Stams:
Deferrcd

Defer Date:

2009.2016

C&PC br

Status:

Dcferrcd

Defer I)atc:

20092016

C&Pc fOr

Case No.:27/8/81¨ ALC72015 Parけ Name:HICAL NSE  Meet No/Date:10/81-
ELECTRONICS PRIVATE   ALC2/2016
LIMITED 09.082016

32:01/81/050/00171/AM16/ :07/24/040/00o57/AⅣ l16/

Decision:NC Observed that reply of the cOmpany

conlllnents.N(]decided tO await their cOnllnents and

■ e case stands deferred t0 20.09.2016.

33 :01/81/050/00188/AM16/ :05/24/040/Ooo94/AM16/

Decision:NC Observed that reply of the cOmpany

collninents.N(]decided tO awaittheir cOmlnents and

The case stands deferred t0 20.o9.2016.

Case No.:45/8/81-ALCu2ols party Name:MoTHERSoN MeerNo/Darc:10/81_
SUMI SYSTEMS LTD., ALC2/2076

I{Q Fire RLA F,e ::':J::,," :o51ozeM56:0t/81/0s0/0078e/ AM16/ :0s/2a/0a0/oo0s7/ AM76/ oi-.oe.zots
Decision : NC observed that repry of the company has been referred tocomments. NC decided to await ttreir comments and defer the casc.

The case stands deferred to 20.09.2076.

34

Party Name:ZENI'l'l I MeetNo/Date:10/81- Status:
35 Case No.:26/8/81‐ALCηo15
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PRECISION PVT LTD.′      ALC2/2016
109082016

HQ File RLA File Lic. No/ Date :07 L070837 4
:01/81/050/00170/AM16/  :07/24/040/00080/AM16/  16.06.2015

Decision:NC observed that reply of the company has been referred to

comments.NC decided to awaittheir cOmments and defer the case.

′
rhc case stands deferred to 20.09.2016.

Case No■3/8/81-ALCη 2015  Party Name:APAR       Meet No/Date:10/81-
INDUS.「 RIES l´IMITED    ALC2/2016

09.08.2016

Deferred

Defer IDate:

20.09.2016

MSⅣIE for

Status:
Deferred

HQ「 ile RL.A「 ile Lic.No/Date:3410041389 Defer Date:
:01/81/050/00147/′ Mヽ16/    :34/24/040/00332/AM15/    21.07.2015 20.092016

36 Decision : IlA, Vadodara was requested to intimate the details of the AA against
which norms has been requested to be fixed on repeat basis. No response received at
yct. NC dccided to remind the concerned RA and defer the case.

]lrc case stands dcferred to 20.09.2076.

Case No。 :l1/23/81‐ ALCη 015 Party Name:TBEA ENERGY  Meet No/Date:10/81-  Status:
(INDIA)PRIVATE LIMITED ALC2/2016        Deferred

09.08.2016

HQ File RLA File Lic.No/Date :3410047397 Defer Date:

"7 
:01/81/050/00486/ Al/t6/ 3a/2a/0a0/00723/ AM76/ 23.07.2075 2009.2016

Decision :N⊂  obsorved that dcficiency letter of E)HI was sent on 27.06.2016′

howevcr′ rcply is awaitedo NC dccided to rellrlind the firn■ and defer the case.

・1lhe casc stands defcrred to 20.09.2009.

Casc No.:10/1グ 81‐ AI´C72015 Party Namer「 osHIBA    Mect No/Date:10/81-  Status:
TRANSMISSION&      ALC2/2016        Deferred
DISTRIBUTION SYSTEMS   09.082016

HQ File RLA「 ile Lic.No/Date :0910062433 Defer Date:

as :0t/81/os\/00275/ AM-t6/ :0e/2a/0a0/00209/ AM1,6/ 03.08.201s 20.09.2016

Decision : Ilepresentative DHI present in the meeting has requested to ask the firm
to provide the details of earlier approved AA for the same export Product.

'lhe case stands deferred to 20.09.2076.

Casc No.:6/■ 4/8■―ALC学 20■5 1)arty Name:GI´ AZlUM
FACADES PRIVATE
LIMITED

Meet No/Date:10/81-  Status:
ALC2/2016         Deferred
09082016
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HQ File             RLA File Lic No/Dato:3110065618
:01/81/050/00271/AM16/    :31/83/040/00067/AM16/    03.09.2015

‐Decision:NC observed that reply of the company has beon referred to

conlrnents.NC decided tO await their conllnents and defer thc case.

The case stands deferred t0 20.09,2016.

Case No■18/17/81-ALC,″ O15 Party NameJINDAL SAW  Meet No/Dat10/81-
LTD                 ALC2/2016

09.08.2016

HQ File RLA File l.ic.No/Date:0510395537 Defer Date:
no :01/87/050/00347/ AM16/ :05/B/oa0/0022e/ AM-16/ o4.os.2o7s 20092016

Decision : NC observed that deficiency letter of DIPP was sent on 28.06.2076,
however, reply is awaited. NC decided to send a reminder to firm and dcfer the case.

The case stands deferred to 20.09.2009.

Meet No/1)atelo/81-

ALC2/2016
09.08.2016

HQ File             RLA File Lic.No/Datc:2210015312

41:01/81/050/00337/AM16/   :22/24/040/00039/AM16/   17.09.2015

1Decision:NC observed that reply of the cOmpany has been referred tO

comlnents.NC decided to await their cOInlnents and defer thc case.

IThe case stands deferred t0 20.09.2016.

Case No■54/7/81-ALCη2016 Party Name:APL APOLLO  Meet No/Date10/81-
I                   TUBES LIMITED         ALC2/2016

09.08.2016

FIQ File IILA Fite Lic.No/Date:0510395707 Defer Date:
n :01/81/050/00756/ AM17 / :05/2s/0a0/00272/ AM76/ 23.0e.20.15 zo.os.z016

Decision : NC observed that case was referred to DIPP for comments. NC decided to
wait for their comments and defer the case.

The case stands deferred to 20.09.2076.

Defer Date:

20.09.2016

MSME for

Status:
Deferred

Case No.:1単 7/81-ALCψo15 Party Name:COSMO
FERRITES LTD.

09.08.2016

1コic.No/Date:0410161101

Status:

Deferred

Defer Datc:

2009.2016

MSME for

Status:
Deferred

Defor IDate:

20092016

Case No.:13/7/81‐ ALCη2016

HQ File

i01/81/050/00115/AM17/

Declslon:NC observed

:04/24/040/00162/AM16/  12.10.2015

that deficiency letter Of E)IPP dated

12

Party NameDIAMOND    Mect No/Date10/81-  Statu駐
ENCINEERING(CHENNAI)AI_C2/201 6        Dcferred
PVT LTD

RLA File

28.06.2016 sent to firln′
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however′ reply is awaited.NC dccided to rernind the firin and defer the case.

「Fhc casc stands dcfcrred to 20.09。 2009.

Case No.:29/7/81-ALCη 016  Party Name:PREMIER     Meet No/Date:10/81-  Status:
INDUSTRIAL          ALC2/2016        Deferred
CORPORATION LIMITED  ‐09.08.2016

HQ Filc RLA IIlc Lic.No/Date:03L0799451 Defer Date:

44 101/81/050/00131/AM17/    :03/95/040/00966/AM15/    115.10.2015
20.092016

Decision : NC decided to ask firm to submit the information as per MSME UO
No. TL-1 30 24 / 773 / 201 6-MMM &A-DCMSME dated 12.08.2076 (.opy enclosed).

The case stands dcferred to 20.09.20'1,6.

Casc No.:2ψ 3/81-ALCψ 015 Party Name:SIECHEM     Meet No/Date:10/81-
TECHNOLOGIES PRIVATE  ALC2/2016

109.082016

1Lic.No/Date:0410161430

Status:

Deferred

Defer Date:

2009.2016

74.06.2076 followed
the company and

Status:

Deferred

Defer Date:

20.092016

NIISME for

HQ Filc

:01 /87 /050/004ee/ All't6/ :0a/2a/0a0/001e6/ AM16/ 1s."1220t5

Decision : NC observed that DIPP deficiency letter was sent on
by reminder dated 29.07.2016. NC decided to wait for reply of
defer the case.

'lf"re case stands deferred to 20.09.2076.

LIMITI:D

RIン A IIlc

(lasc No.:η23/81-AI.C孝2015 Party Name:COSMO
I]ERRH｀ ESI´TD

HQI'ilC RLA File

:01/81/050/00477 / AM16/ :22/2a/0a0 /00084/AM16 / 18.12.2075

Decision : NC obscrved that reply of the company has been referred to
comments. NC dccided to await their comments and defer the case.

'l'he case stands deferred to 20.09.2076.

Casc No.:2みり3/81‐ AI´Cη 015 Party Narne:RATNAVEER   Meet No/Date:10/81-  Approved
SI・ AINIッESS PRODUCTS    Al.C2/2016

Meet No/Date:10/81-

ALC2/2016
09.082016

Lic.No/Date:2210015383

0908.2016

Lic.No/DaC3410041770HQ Filc

(PVI｀)Ll'D′

RLA File
47:01/81/050/00497/AM16/   :34/24/040/00154/AM16/  3012.2015

Decision:〕 Cヾ decided to ratify the norms for the above AA as pcr DIPP collnIInents

vido UO No.12/67/2016-TSW/47 dated ll.08.2016 as under:
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Words "without Nuts and Screws,, may be suffixed with
product.
Quantity of import item may be allowed as under:

Export item Quantity Import item Quantity
(after taking
1.r/3.d recovery
from scrap
1.20 Kgs.

1.26 Kgs.

Stainless Steel Hooks
(Fix Hooks) without
Nuts & Screws

l Kg. "Prime Quality Stainlcss
Steel Coils/Sheets/
Plates/Strip of relevant
Grade 304 & thickness"

Stainless Steel Hooks
(Vario Hooks) without
Nuts & Screws

l Kg. "Prime Quality Stainless
Steel Coils/Sheets/
Plates/Strip of relevant
Grade 304 & thickness"

(PV「 )LTD′ 09.08.2016

the description of export

RA may take suitable cOnsequential actiOn accOrdingly.

Case No.123/23/81-ALCa優 0■5 Farty Namα ttATざ

1)と::R   
さ′〔

:ご:|)il:ate10/81-   AplrovcdSTAINLESS PRO[

HQ File             RLA File
Lic.No/Datc:3410041771

:01/81/050/00498/AM16/  :34/24/040/00169/AM15/  30.12.2015

Decision:NC decided tO ratify the nOrms forthe abOve AA as pcr DIPP cOmments

Vide UO No.12/67/2016-TSW/48 dated ll.o8.2016 as undcr:

1. Words″withOut Nuts and Screws″may be suffixcd with the description of
export product.

2.Quandty ofimportitem may be a110wed as under:

48
Export item Quantity Import item [Q"u"tity (,

j taking 1
I recovery f
I scran"P."*Q*ffir.

Stainless Steel I

Coils/Shcets/ 
I

Plates/Strip of 
i

relevant Grade 304 & 
ithickness" 
i

"Prime Quality
Stainless Stcel
Coils/Shects/
Plates/Strip of

1.26 Kgs.

Stainless Steel Hooks
(Fix Hooks) without
Nuts & Screws

l Kg.

Stainless Steel Hooks
(Vario Hooks)
without Nuts &
Screws

l Kg.

f野
‐;や
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relevant Grade 304 &
thickness"

RA lllay take suitable consequential action accordingly.

Case No.:27/23/81-ALCψ 015 Party NameJINDAL SAW  IMeet No/Date:10/81-  Approved

HQ File

IALC2/2016
09.08.2016

Lic.No/Date:0510397166

:01/81/050/00s02/AM16/ :05/23/040/00395/ AM76/ 01.01.2016

Decision : NC decided to ratify the norms for the above AA as per DIPP comments
vide UO No.72/ 67 /2076-TSW /49 dated 71.08.201,6 as under :

1. Net wcight of cxport itcms at S1. No. 1 to 3 may be specified as 5650 MT,
850.5 MT'& 26237.88 MTrespectively .

2. Thickness of "Internal Epoxy lining" in export items at Sl. No. 1 to 3 may
be specified as "0.50 mm".

3. Thickncss of "3 LPE external coating" in export items at S1. No. 1 to 3 may
be specified as "3 mm".

4. Import item at S1. No. 1 shall be of thickness 72.70 MM & relevant grade as

contained in the export item at S1. No. 1.

5. Quantity of import item at S1. No. 1 may be allowed as 5773.2 MT as

1.05 Kgs./Kg. content in the export item at Sl. No. 1 as per SION C-7297.

6. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e.

4e 22.47 MT taking clue from SION C-1291,.

7. Total quantities of import items at S1. No. 3 to 5, 8, 9 & 10 put together may
be allowed within 6 % of FOB value of export item at S1. No. 1 taking clue
from SION C-7291.

8. Quantities of import items at Si. No. 6 &7 may be allowed as 28028 Litres
& 8460 Litres respectively as 7.05 Ltr./ltr. content in the export item at S1.

No. 1.

9. Quantities of import items at Sl. No. 1L, 72 &. 73 may be allowed as

6.57 }r4T,74.40 MT & 784.263 MT respectively as per SION C-1297.

10. Import item at S1. No. 14 shall be of thickness 20.62 MM & relevant grade as

contained in the export item at S1. No. 2.

11. Quantity of import itcm at S1. No. 1.4 rr.ay be allowed as 857.13 MT as

1.05 Kgs./Kg. content in the export item at Sl. No. 2 as per SION C-7291.

72. Quantity of import item at St. No. 15 may be allowed as applied for i.e.

3.37 MT taking clue from SION C-1291.

13. Total quantities of import items at S1. No. 16 to 18, 21,22 & 23 put together
may be allowed within 6 % of FOB value of export item at Sl. No. 2 taking
clue from SION C-1291..

74. Quantities of import items at S1. No. 19 & 20 may be allowed as 2595 Litres
&晏641」ittcs respocively as l.05 Ltr./1tr.cOntentin the exportitem at Sl.No.

LTD

RLA File

負iイ要…理ダ
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Case No.:21/23/81‐ ALC72015 Party Name:FITEX
INDUS・「 RIES LTD.

s1 :01/81/0s0/00112/ AM17 /,03/s4/o4o/007e8/ AMt6/

Case No■15/7/81-ALC,″ o16 Party NameJINDAL SAW
52 LIMITED

2.

15. Quantities of import items at sl. No. 24, 2s & 26 may be allowed as
0.608 MT, 1.334 MT & 17.068 MT respectively as per sIoN c-729t.

76. Import item at Sl. No. 27 shall be of thickness 77.48 MM & rclevant gradc as
contained in the export item at S1. No. 3.

77. Quantity of import item at Sl. No. 27 may be allowed as 23582.4 M'I'as
1.05 Kgs./Kg. content in the export item at sr. No. 3 as pcr sloN c-72g7.

18. Quantity of import item at Sl. No. 28 may be allowed as applied for i.e.
92.79 MT taking clue from SION C-7297.

79. Total quantities of import items at Sl. No. 29 to 37,34, g5 & 36 put togcther
may be allowed within 6 % of FOB value of export item at Sl. No. 3 iaking
clue from SION C-7291.

20. Quantities of import items at Sl. No. 32 & 33 may be allowed as 84085
Litres &.27980 Litres respectively as 1.05 Ltr./lt'r. content in the export itcm
at Sl. No. 3.

21. Quantities of import items at sl. No. 37, 3g & 39 may be allowed as
79.70}dT,43.275 MT & 553.015 MT respectivery as per sIoN c-72gt.

RA may take suitable consequential action accordingly.

Meet No/Dato:10/81-  Status
ALC2/2016         Dcforrcd
09.08.2016

HQ File RLA File Lic.No/Date:3010103692 Defer Date:
:07/81/0s0/00496/ AM't6/ :30/2a/oao/00037/ AMt6/ 06.01.2ot6 20.09.2016

Decision : NC observed that deficiency letter of DIPP was scnt to company on
15.06.2016, however, reply is awaited. NC decided to send a reminder to company
and defer the case.

The case stands deferred to 20.09.2009.

Case No.:10/7/81-ALCη 016 Party Name:BAOSTEEL    Meet No/Date:10/81-  Status:
INDIA COMPANY PRIVATE ALC2/2016        Deferred
lLIMITED′                0908.2016

HQ File RLA Filc

Decision : NC observed that case has been referred to MoS for commcnts. NC
decided to await their comments and defer the case.

The case stands deferred to 20.09.2O09.

Lic No/Date:0310801%O Defer Date:

12.01.2016              20.09.2016

Meet No/1)aほ10/81-  Statu針
ALC2/2016         Deferred
0908.2016
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HQ File RLA File

t07 /81 /050/ 001't7 / AM-t7 / :05/23/040/0044s/ AM76/

Decision : NC observed that deficiency letter of
company, howevcr, reply is awaited. NC decided
the casc.

'lhe case stands deferred to 20.09.2009.

C-ase No.:13fl 0/87- ALC42O76 Party Name:SIECHEM
TECHNOLOGIES PRIVATE  ALC2/2016
LIMITED

RIコ A IFile

Lic.No/Date:0510397408 Defer Date:
22.012016              20.09.2016

E)IPP dated 28.06.2016 was sent to

to relninder to cOmpany and defer

Meet No/Date:'10/87-

09.08.2016

Lic.No/Date:0410161550

Status:

Deferred

Defer Date:

2009.201653:01/81/050/00198/AM17/   :04/24/040/00224/AM16/  27.01.2016

Decision: NC observed that case has been referred to DIPP

dccided to、、とait for their con■ lnents and defer the case.

Il■e casc stands dcferred to 20.09.2016.

for comments. NC

Case No■6/7/81-ALCγ2016  Party Name:TEMPEL    IMeet No/Date:10/81-  Status
PRECISION METAL     IALC2/2016        Deferred
PRODUCTSINDIA PVT.   09.082016
LTD.′

HQIオile              RLA「 ile             Lic.No/Date:0410161578 Defer Date:
:01/81/050/00108/AM17/  :04/24/040/00207/AM16/  103.022016        20.09.2016

Decision:NC obscrved that deficiency letter of E)IPP dated 28.06.2016 was sent to

company′ howcver′ reply is awaited.NC decided to relnind the company and defer

thc casc.

lhe case stands dcfcrred to 20.09.2009.

HQ File

Case No.:18/7/81-ALCη2016 Party Name:L&T
HYDROCARBON

Meet No/Date11 0/81-  Statuま

Al.C2/201 6        Deferred
ENCINEERING LIMITED   09.08.2016

HQ Filc              RLA「 ilc             Lic.No/Date:5210041765 Defer Date:
:01/81/050/00120/AM17/   :52/24/040/000'η /AM16/  11.022016         20.09.2016

Decision : NC observed that case has been referred to E)IPP for collllinents.

IRcpresentativc DIPP present in the lneeting informed that copy of the application

not rcceivcd by thcm.NC decided to forward the application alongwith documents

to E)IPP and defcr thc case.

1'he casc stands dcfcrrcd to 20.09.2016.

‐ALCaQ016  Party Name:METAL PORT.
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ALC2/2016
09082016

HQ File RLA File Lic.No/Date:0310802525 Defer Datc:

:01/81/050/00752/ AM17 / :03/95/0a0/00879/ AM16/ 72.02.2016 20.0e.2016

Decision : The representative DIPP advised that firm may be asked to submit
information on point 3, \1and 11A Export Productwise as per Standard Deficicncy
Letter.

The case stands deferred 1o20.09.2076.

Party Name:DIANA METAIS Meet No/Date:10/81-
ALC2/2016
09.08.2016

Lic.No/Date:0410161606

Deferred

Status:

Deferred

l DeferI)atc:

20.09.2016

MSME UO

Case No.:4/81-ALCヵ2016

HQ File RLA File

57 :01/81/050/00104/AM17/    :04/24/040/00228/AM16/    16.02.2016

Decision : NC decided to send a deficiency letter to firrn as pcr

No.TL13024/120/2016-MMM&A―DCMSME dated 12.08.2016.

The case stands deferred to 20.09.2016.

Case No.:3//81,-ALC42076 Party Name:S'fEItA

58:01/81/050/00105/AM17/  :04/24/040/00231/AM16/  17022016

Decision:NC observed that case has been referred to MSNlE for

decided to wait for their corrlinents and defer the case.

The case stands deferred to 20.09.2016.

HQ File

ENCINEERING INDIA
PRIVATE LIMITED

RLA File

Case No.:P/81-ALC72016  Party Name:STERA
ENCINEERING INDIA
PRIVATE LIMITED

Party Name:STERA
ENCINEERING INDIA
PRIVATE LIMITED

Mect No/Date:10/81-  Statuま
ALC2/2016         Deferrcd
09.08.2016

Lic. No/ D ate :0 47 07 6'1 615 Defer I)ate:
20092016

comments. NC

Meet No/Date:10/81-  Status
ALC2/2016         Deferrcd
09.08.2016

Status:
Deferred

HQ File             RLA File            Lic No/Date10410161617 Defcr Datc:

59:01/81/050/00106/AM17/  :04/24/040/00233/AM16/  17.02.2016        20092016
Decision:NC observed that case has been referrod to MSME for cornlncnts.NC
decided to wait for their collnlnents and defer the casc.

The case stands deferred to 20.09.2016.

Meet No/Date:10/81-

ALC2/2016
09.08.2016

ｎ
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HQ File RLA「 ile Lic.No/Date:0410161616
:01/81/050/00107/AM17/  :04/24/040/00232/AM16/  17022016

Decision:NC observed that case has been referred to ⅣISh/1E for
decided to wait fOr their conllnents and defer the case.

′
rlle casc stands defcrrcd t0 20.09.2016.

Case No.:25/7/81‐ ALC牢 016 Party Name:PHOENIX FOILS Meet No/Date:10/81-
PVT.LTD.            IALC2/2016

109.08.2016

Meet No/Date:10/81-

ALC2/2016
09.08.2016

Lic.No/Date:0410161632

Defer[)ate:

20092016

comments. NC

Status:
Deferred

Status:

Deferred

Defer Date:

20092016

Status:
Deferred

HQ Filc RLA File Lic.No/Date:0310802700 Defer Date:

u, :01/87/050/00127 / A]l.l17 / :03/95/0a0/00829/ AM76/ 1.8.02.20L6 20.092016

Decision : NC dccided to send a deficiency letter to firm to submit the information as

per MOS UO No. 2(2)/2075-TW dated 28.06.2076 (.opy enclosed).

'fhe case stands deferred to 20.09.2076.

HQ IlilC

PV′I LTD

RLA「 ilc
:01/81/050/00103/AM17/  :04/24/040/00238/AM16/  122.022016

6211〕
Lci:ion : NC observed that dと ficiと五と,1と長さ1 6F DIi'i♭ dliさa
company′ however′ reply is awaited.NC decided to rellnind

thc case.

Thc case stands doferred to 20.09.2009.

Case No■1/7/81‐ALCγ2016  Party Name:DIAMOND
ENGINEERINC(CHENNAI)

Case No.:35/7/81-ALCa/2016  Party Namc:STERLITE
.I｀ECHNOLOGIES LTD.

28.06.201.6 was sent to
the company and defer

IMeet No/Date10/81-
IALC2/2016
109.082016

Lic.No/Date:0310802779 Defer Date:

123.022016              20092016

information as per DIPP UO No.

HQ IIle RLA File

:01/81/050/00137/AM17/  :03/95/040/00756/AM16/

Decision:NC dccided to ask the finn to subnlit

12/67/2016-TSツV/63 dated ll.08.2016 as under:

63
1. Detailed calcuiations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of export product.
2. Net weight per KM of each cxport product.
3. Material balancing viz. net content of each irnported and indigenous input export

product wise, pcr KM of export product.
4. 'I'abular statement giving total requirement of each raw material, export product wise.

'lhe case stands deferred to 20.09.2009.
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ICase No■26/7/81-ALC,″016 Party Name:PHOENIX   Meet No/Date10/81-  Approved
INDUSTRIES Pヽ T.LTD    ALC2/2016

09.08.2016

HQ File             RLA File            Lic.No/Date:0310802848

64:01/81/050/00128/AM17/  :03/95/040/00818/AM16/  25.02.2016

1Decision:NC decided to ratify the norms for the abOve AA as per MSME UO note
No.‐-13024/117/2016-MMM&A― DCMSME dated 12.08.2016(copy enclosed).

IRA may suitable cOnsequential actiOn accordingly.

Case No.:27/7/8■ ―ALCη 016 Party Name:PHOENIX    Meet No/Date:10/81-  Approved
INDUSTRIES PVT.LTD    ALC2/2016

09.08.2016

HQ File             RLA File Lic.No/Date:0310803261

‐65 01/81/050/00129/AM17/    lo3/95/040/00857/AM16/    1103.2016
1 1Decision:NC decided to ratify the norms forthe above AA as per MSME UO note

lNo.‐-13024/112/2016-MMM&A― DCMSME dated 12.08.2016(copy enclosed).

RA may suitable consequential actiOn accOrdingly.

Case No.:23/7/81-ALCη 016 Party Name:PHOENIX    Meet No/Date:10/81-  Status:
INDUSTRIES P1/T.LTD    ALC2/2016         Deferrcd

09.08.2016

1HQ File            lRLA File Lic.No/Date:0310803260 Defer Datc:

66 :01/81/050/00130/AM17/    :o3/95/040/00929/AM16/    11.03.2016              20.092016

Decision:NC Observed that case has been referred tO NISME for comlnents.N⊂

decided tO wait fOr their cOnllnents and defer the case.

The case stands deferred t0 20.09.2016.

Case No■9/7/81-ALCη2016  Party NameAPOLLO     Meet No/Date:10/81-  Approvcd
INTERNATIONAL LIMITED ALC2/2016

09.08.2016

HQ File             RLA File Lic.No/Date:0510397926

67:01/81/050/00111/AM17/  :o5/23/040/00527/AM16/  14.03.2016

‐Decision:N(〕 decided tO ratify the nOrms fOr the abovc AA as per DIII cOIninents
vide UO No.3(173)/16-■ W(B)dated 19.07.2016.(copy enclosed).

RA may take suitable cOnsequential actiOn accordingly.

68 Case No■
33/7/81‐ ALCη o16 .Party Name:SHARDA     Meet No/Date:10/81-  Statu針

MOTORINDS LTD      ALC2/2016        Deferrcd



HQ File

Case No.:1 fl/81.- ALC4201,6

FIQ lrile
:07 / 81. / 050 / 00179 / AM77 /

71 Decision : NC observed
company, however, reply
and defer the case.

RLA「 ile
:01/81/050/00135/AM17/  :05/24/040/00609/AM16/  1703.2016

Decision:NC observed that case has been referred to MSME
decided to waitfor their comments and defer the case.

′
Il■c case stands deferred to 20.09.2016.

09.082016

Lic.No/Date10510397957 Defer Datc:

2009.2016

for comments. NC

Status:

Deferred

Defer[)ate:

2009.2016

Case No.:1/1/81-ALCν 2016  Party Name:ARFIN INDIA  IMeet No/Date:10/81-
LIMI・1'ED          ALC2/2016

09.08.2016

HQ Filc RLA Ilile Lic. N o / Date :0870737 489

:01/81/050/00s45/AM16/ :08/2a/040/00446/ AM16/ 22.03.2016

Decision :NC observed that hard copy of the application not
concerned. NC decided to rcquest RA, Ahmedabad to send
alongwith relevant documents for consideration of the case.

The case stands deferred to 20.09.2076.

received from the RA
to sets of application

Case No.:4た 0/81-ALCη 016 Party Name:FCI OEN    IMeet No/Date10/81-  Statua
CONNECTORS LIMITED   ‐ALC2/2016        Deferred

09.08.2016

HQ「ile               RLA Filc              Lic No/Date:1010059443 Defer Date:
:01/81/050/00189/AⅣ l17/    :10/24/040/00125/AM16/    130.03.2016              20.09.2016

70〕
Decision:NC obscrved that hard copy of the application not received frolln the RA

concerned. NC dccided to request CLA′  Delhi to send to sets of application
lalongwith rclevant documents for consideration of the case.

lhe case stands deferred to 20.09.2016.

Party Name:KEIINDUSTRIES Meet No/Date:10/81-  Status:
LIMH｀ED             ‐ALC2/2016         Deferred

109.082016

RLA File Lic No/Date:0510398068 Defer Date:

:05/23/040/00540/AM16/  3003.2016       20.09.2016

that DIPP deficiency letter dated  28.06.2016 sent to

is awaitedo NC decided to send a ren■ inder to company

lhe case stands deferred to 20.09.2076.

72 Casc No.:l1/7/81-ALCa。
016  Party Nallle:BHARAT
HEAVY ELECTRICA厖

Meet No/Date:10/81-  Approved
ALC2/2016
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I                      LIMITED               09 08.2016

.HQ File             RLA File            Lic.No/Date:1110028198
1 :01/81/050/00113/AM17/  :11/24/040/00014/AM16/  0404.2016

1  ‐Decision: NC decided to ratify the norrns for the above AA as per DIPP conllnents

vide UO No.12/67/2016-TSW/72 dated ll.08.2016 as underi

l.Net weight of export products froln Sl.No.1′ 2′ 3 &こ 4 may bc specificd as

170 MT′ 60 NIIT′ 79市IT&173.9 ⅣIT respectively.
2.Word″ Relevant′′Inay be prefixed with the description of import iteln at Sl.
No.l and its quantity may be allowed as 248.28 MT asl.148 Kgs./Kg。

contentin exPortitems after taking 1/3rd recovery from scrap.

3. Import itelns at Sl.No.2′ 3′ 5′ 6& 7 puttogether lnay be allowed within 5
1        %of FOB value of exPortS・

4.Quandty of import item at Sl.No.4 may be a1lowod as 29.744 MT as
l.01 Kgs./Kg.cOntentin exportiterns

RA may take suitable consequential action accordingly.

Case No.:8/7/81-ALCη 016  Party Name:ANVIL CABLES Mect No/DatcSi10/81-  Status:
PVT LTD.′              ALC2/2016         Defcrrcd

09.08.2016

HQ File             RLA File            Lic No/Date:0210206596 Defcr Dato:

73:01/81/050/00110/AM17/  :02/24/040/00003/AM17/  06.04.2016        20.092016
Decision : NC observed that DIPP deficiency lctter has been scnt to firln on

29.07.2016.NC decided to await reply ofthe firn■ and defer the case.

The case stands deferred t0 20.09.2016.

Case No.:1/10/81-ALCη 016 Party Name:SIEMENS LTD Mect No/Datc:10/81-  Closed
ALC2/2016
0908.2016

HQ File             RLA File            l.ic No/Date:0310803825
:01/81/050/00186/AM17/    :03/95/040/01005/AM16/    0704.2016
74 Decision:RA′

Mumbai vide their letter no.03/95/040/1005/AM16/254 datod
07.04.2016 has infOrmed that AA in the abOve case has been issued on Nct to Nct

basis. Based on the RA′ s inforrnation′ NC decided tO close the case.

RA Inay take suitable consequential actiOn accOrdingly.

Case No.:43/7/81-ALCη 016  Party NameiVILAS       Meet No/Datc:10/81-  Status:
TRANSCORE LTD       ALC2/2016         Deferred

0908.2016

Lic.No/Datc:3410042050 Defor Datc:

、
・
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HQ File RLA「 ile
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:34/24/040/00005/AM17/  10804.2016:01/81/050/00145/AM17/

Decision:NC decided to send DHI deficiency letter to firln as per UO

TSW(B)dated 19・ 07.2016 and defer the case(copy enclosed).

Thc case stands defcrred t0 20.09.2016.

Meet No/Date10/81-Party Name:DIAMONDCase No.:14/81-ALCη 2016
ENGINEERING(CHENNAI)ALC2/2016

09.082016PVTI.TD

HQ「ile             RLA File            Lic.No/Datei0410161846 Defer Date:

76:01/81/050/00114/AM17/  :04/24/040/00016/AM17/  26.042016         2009.2016

1Decision :NC observed that DIPP deficiency letter has been sent to firin on
29.07.2016.NC decided to defer tl■ e case.

The casc stands deferred t0 20.09.2016.

Case No.:441l87-ALC42076 Party Name:COATEC INDIA Meet No/Date:10/81-
ALC2/2016
09.08.2016

Lic No/Date:2210015475

77:01/81/050/00146/AM17/  :22/24/040/00001/AM17/  29.04.2016

Decision:NC observed that case has been referred to MSNIE for

dccided to wait for their colnlnents and defer the case.

Tlle casc stands deferred to 20.09.2016.

commellts. NC

Case No.:4/81-ALCη 016 Party Name:MONTEX CLASS Meet No/Date:10/81-  AP,roved
FIBREIND PVT LTD      ALC2/2016

09.08.2016

HQ「 ile RI.A Ililc Lic. No/ Date:031 0804341
:01 / 81 /050 / 00724/ AM77 / :03/95/ 0a0 /00081/AM17 / 02.05.2016

Decision : NC decided to ratify the norms for the above AA on repeat basis as per
DIPP comments vide UO No. 72/ 67 /201,6-TSW /78 dated 77.08.2016 as under :

1. Quantity of export product may also be specified as 365855 Sq. Mtrs. in
addition to its weight.

2. Quantity of import item at S1. No. 1 may be allowed as 40275 Kgs. inclusive
of a wastagc of 5.30 % .

3. Quantity of import item at S1. No. 2 may be allowed as 78675 Kgs. (300000

Sq. Mtrs.) inclusive of a wastage of 4.57 %.

4. Quantity of import item at S1. No. 3 may be allowed within 2% of FOB value
of exports.

5. Quantity of import item at S1. No. 4 may be allowed as 14100 Kgs. on net to net

HQ Filo RIコ A「 ile

20.09.2016

No.3(72)16-

Status:
Deferred

Status:

Deferred

Defer IDate:

20092016
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basis as claimed by the firm

RA may take suitable consequential action accordingly.

Case No。:20/10/81-ALCa2016 Party
LTD

Name:WELSPUN CORP Meet No/Date:l0/81-
ALC2/2016
09.082016

Lic.No/Date:3410042136

Status:

Dcfcrred

Defer I)ate:

20092016

for comments. NC

HQ File RLA File

:01/81/050/00205/AM17/    :34/24/040/00023/AM17/    04.05.2016

Decision: NC observed that case has been referred to DIPP

decided to wait for their colllllinents and defer the case.

The case stands deferred to 20.09.2016.

Case No.:21/10/81-ALCη 016 Party Name:WELSPUN
CORP LTD.

HQ File RLA File

:07/87/050/00206/ AM17 / sa/2a/0a0/00024/ AM17 / 04.05.201.6

80 Decision : NC observed that hard copy of the application not
concerned. NC decided to request RA, Vadodara to send
alongwith relevant documents for consideration of the case.

The case stands deferred to 20.09.2076.

Case No.:6[0/81-ALC42O76 Party Name:BHIWADI

Meet No/Datα 10/81-
ALC2/2016
09.08.2016

Lic.No/Date:3410042135

Status:

Deferrcd

Defer I)atc:

20.09.2016

rcccivcd from thc RA
to sets of application

HQ File

CYLINDERS PRIVATE
LIMITED

RLA File

Meet No/1)atC10/81-  Statu釧
ALC2/2016        Defcrred
09.082016

Iコic No/Date:0510398419

81.:01/81/050/00191/AM17/    :05/23/040/00052/AM17/    0605.2016

Decision: NC observed that case has been referred to DIPP for

decided to wait for their colninents and defer the case.

The case stands deferred to 20.09.2016.

Defer I)ate:

20092016

comments. NC

Case No.:34/81-ALCη 016  Party Name:SAM ALLOYS  Meet No/Date:10/81-
PVToLTD.             ALC2/2016

09.082016

Approved

HQ File RLA File Lic.No/ Date:031 0804499
82 :0L/81/O5o/00134/ AM77/ :03/95/oao/ooo78/ AM17/ 0e.05.2016

Decision : NC decided to ratify the norms for thc above AA on repeat basis as per
DIPP comments vide UO No. 72/ 67 / 2016-TSW /82 dated 77.08.2076 as under :

，
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1.Quandty ofimportitem at Sl.No.l may be a1lowed as applied for i.e.202 MT as

l.01 Kgs./Kg.cOntentin the exportitem at Sl.No.1.

2.Quanity ofimportitcm at Sl.No.2 may be allowed as applied fori.e.257.07 MT as

■01 Kgs./Kg.cOntentin the exportitem at SI.No.2.

3.Quaniけ ofimpOrtitem at Sl.No.3 may be a1lowed as applied fori.e.46.385 MT as

l.02 Kgs./Kg.cOntentin the exPortitem at Sl.No.2.

RA may take suitable cOnsequential actiOn accordingly.

Case No.:44/81-      Party Name:TEMPEL    Meet No/Date:10/81-    Status:
ALCη2016          PRECISION METAL     ALC2/2016          Deferred

PRODUCTSINDIA PV「 .  09.08.2016
LTD.′

HQ File            RLA File           Lic.No/Date:0410161881   Defer Date:

83 :01/81/050/00144/AM17/  :04/24/040/00021/AM17/  09.05.2016                 2009.2016
Decision:N(〕 observed that firm has been requested to subnlit the inforlnation as

per DIPP deficiency letter dated 28.06.2016.NC decided to send a rerninder and defer

the case.

The case stands deferred t0 20.09。 2016.

Case No.:55/7/81‐        Party Name:STERLITE    Meet No/Date:10/81-     Status:
ALCγ2016          TECHNOLOGIES LTD.  ALC2/2016          Deferred

09.08.2016

HQ「ile             RLA File            Lic.No/Date:0310804541   Defer Date:
:01/81/050/00157/AM17/ :03/95/040/01004/AM16/  10.05.2016            20.092016

Decision:NC decided to ask company to sublnitinforination as per DIPP UO No.

12/67/2016-TSW/84 dated ll.08.2016  as under:
84

1. Detailed calculations for the requirement of each raw rnaterial′ supported by the
Cross sectional diagran■ of export prOduct.

2. Net wcight per KM of export product

3. Material balancing viz.net content of cach imported and indigenous input′ per I(M

Of expOrt product.

・
I｀he case stands deferred to 20.09.2009.

Case No.:18/10/81-ALCη 016 Party Name:CHINA STEEL  Meet No/Date:10/81-  Status:
CORPORATION INDIA    ALC2/2016        Deferred
PRIVATE LIMITED        09 08 2016

85 HQ File               RLA「ilc              Lic.No/Date13410042153 Defer Date:
:01/81/050/00203/AM17/   :34/24/040/00001/AM17/  10.05.2016         20.09.2016

to MOS for comments. NC
,aAl'----'

that case has been referred



decided to wait for their comments and defer the case.

The case stands deferred to 20.09.2076.

Case No.:17/10/81‐ ALCη 016 Party Name:RK.STEEL
MANUFACTURING
COMPANY PRIVATE
LIMITED

RLA File

Case No.:140/81‐ ALCη 016 Party Name:SHIVALIK
BIMETAL CONTROLS LTD

89

Meet No/Date:10/81-

ALC2/2016
09.082016

Lic.No/DatcD:0410161892

Status:

Deferred

Defer Date:

20.092016

Status:
Deferred

HQ Flle
86:o1/81/050/00202/AM17/  :04/24/040/00032/AM17/  10.05.2016

Decision: NC observed that case has been referred to DIPP

decided to wait for their cornlnents and defer the case.

The case stands deferred to 20.09.2016.

for comments. NC

Case No.:21,r/81-ALC2/2016 Party Name:METAL PORT. Mect No/Darc:10/81- Approved

HQ File RLA File

ALC2/2016
09.08.2016

Lic.No/Date:0310804562
:01/81/050/00123/AM17/    :03/95/040/00079/AM17/    11.052016

Decision:N(〕 decided to ratify the nOrlns for the above AA on repeat basis as per

87 DIPP comments vide UO No.12/67/2016-TSW/87 dated ll.o8.2016 as under:

1. word " Defective " may be omitted from thc description of import item and
its quantity may be allowed as 45.27 MT as 7.65 Kgs./Kg. content in export
items taking clue from SION C-888

RA may take suitable consequential action accordingly.

Case No.:29/81-ALC写 2016 Party NamcPHOENIX FOILS Meet No/Date:10/81-
PVT.LTD.             ALC2/2016

09.08.2016

HQ File RLA File Lic.No/Date:03'10804637 Defer Date:

,, :01/81/0s0/00126/ A}i4:|T / :03/95/oao/Ooo74/ AM17 / 72.05.2076 20092016

Decision : NC decided to send a deficiency letter to firm to submit the information as
per MOS UO No. 2(2)/2075-TW dated 28.06.2076 (copy encloscd).

The case stands deferred to 20.09.2016.

Meet No/Date:10/81-  Statu飢
ALC2/2016         ‐Deferred
09082016

1コic No/Datc:0510398533 Defer Date:

，■
″‐”
一

HQ File RLA File
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:01/81/050/00197/AM17/   :05/24/040/00045/AM17/   17.05.2016         20.092016

Decision:NC observed that case has been referred tO NIISⅣ IE for comlnents. NC
dccided to wait fOr their cOrnlnents and defer the case.

・Ihe casc stands dcfcrrcd t0 20.09.2016.

Case No■31/7/81-ALCη 016 Party Name:REEP     Meet No/Date:10/81- Statu鋭
INDUSTRIES PVT LTD.   ALC2/2016         Deferred

09.082016

HQ「ile RLA File Lic No/Date0410161945 Defer Daほ

90 :01/81/050/00133/AM17/    :04/24/040/00036/AM17/    19.05.2016              20.09.2016

Decision:NC observed that reply the finn has been received and same is being sent

to E)IPP for conllncnts.

The case stands deferred t0 20.09.2016.

Case No.:56/7/81-

ALCν2016

HQ「ile

Case No.:57/7/81-

ALCψ 016

HQ「ilC

Party Name:S D C EXPORTS MeetNo/Date:10/81-   Status:
ALC2/2016           Deferred
109.08.2016

RI´ A Filc I-ic.No/Date:0310804826 Defer Date:
:01/81/050/00158/AM17/ :03/95/040/00015/AM17/ 1905.2016 20.092016

91 Decision : NC observed that firm has been requested to submit the information as

per DIPP deficiency letter dated 29.07.20'16. NC decided to await the reply and defer
thc case.

'fhe case stands deferred to20.09.20-1.6.

Party Name:POLYCAB   Meet No/Date:10/81-
WIRES PVT.LTD.      ALC2/2016

09.08.2016

RLA「 ile

Status:

Deferred

Defer Date:

2009.2016

DIPP UO No.

Lic.No/ Date:031 0804845
:01/81/050/00159/AM17/ :03/95/040/00117/AM17/ 19052016

Decision:NC decided to ask firin to subn■ it inforlnation as per

12/67/2016-TSW/92 dated ll.08.2016 as under:

92 7. Size of conductors in cables alongwith quantities of cables in Kms, conductor
size wise.

2. Dctailcd calculations for the requirement of each raw material, export product
wise supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input,

export product wise, per KM of cxport product.
5. l.otal requirement of each raw material, export product wise, in a tabular form.



HQ File RI_A File

:01/81/050/00160/AM17/  :03/95/040/00055/AM17/  2005.2016
93 1)eciき

ioll : NC observea that firln has beさ A requested to subllnit

per DIPP deficiency letter dated 28.06.2016.N(3 decided to send

and defer the case.

ne case stands deferred to 20.09.2016.

The case stands deferred to 20.09。 2016.

Case No.:58/7/81‐ ALCη 016  Party Name:POLYCAB
WIRES PVT.LTD.

Case No.:59/7/81-ALCψ 016  Party Name:POLYCAB
WIRES PVT.LTD

HQ File RLA File

Case No.:60/7/81-ALCη 016  Party Name:POLYCAB
WIRES PVT.LTD

Meet No/Date:10/81-

ALC2/2016
09.08.2016

Lic.No/Date:0310804888

Status:

Deferred

Defer I)ate:

20.09.2016

the information as

a rcminder to firm

Status:

Deferred

Defcr Datci

20092016

the information as

a reminder to firm

Status:

Defcrred

Defer Date:

2009.2016

UO No.

‐Meet No/Datc10/81-
ALC2/2016
09.08.2016

1コic.No/Date:0310804887
:01/81/050/00161/AM17/    :03/95/040/00022/AM17/    20.05.2016

Decision:N(]observed that firln has been requested to subn■ it
per DIPP deficiency letter dated 28.06.2016.NC decided to send

and defer the case.

The case stands deferred t0 20.09.2016.

Meet No/Date:10/81-

ALC2/2016
09.08.2016

Lic.No/Date:0310804886HQ File RLA File
:01/81/050/00162/AM17/    :03/95/040/00082/AM17/    20052016

Decision:NC decided to ask finn to subnlit infoHnation as per DIPP

12/67/2016-TSW/95 dated ll.08.2016 as under:

1. Size of conductors in cables alongwith quantities of cables in Kms, conductor
95

slze wrse.
2. Detailed calculations for the requirement of each raw material, export product

wise supported by the Cross sectional diagram of the cable/Buyers data
sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input,

export product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular

form.
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・1lhe case stands deferred to 20.09.2009.

Case No.:7/10/81-ALCψ 016  Party Name:CORDS CABLE  Meet No/Date:10/81-
INDUSTRIES LTD        ALC2/2016

09.082016

HQ File RLA File Lic. No/ Date:051 0398605

96 :01/81/050/00192//ヽ
M17/    :05/23/040/00572/AM16/   .24.05.2016

Decision: NC observed that case has been referred to DIPP for

decided to wait for their collnlnents and defer the case.

The case stands dcfcrred to 20.09.2016.

Status:

Deferred

Defer Date:

20.092016

comments. NC

Status:

Deferred

Defer I)ate:

20.09.2016

Status:
Deferred

Status:
Deferred

Case No.:9/10/81‐ ALCη2016 Party Namα KEIINDUSTRIES,Meet No/Date:10/81-
LIMITED              IALC2/2016

109.08.2016

HQ rile RI´ A IFile Lic. No/ Date:051 0398584
:01/81/050/00194/AM17/    :05/23/040/00062/AM17/    .24.05.2016

Decision: NC obscrved that case has been referred to DIPP

dccided to wait for their cornlnents and defer the case.

The case stands deferred to 20.09.2016.

for comments. NC

Meet No/Date:10/81-

ALC2/2016
0908.2016

HQ「ile               RLA File              Lic.No/Date:0510398622 Defer Date:
:01/81/050/00190/AM17/  :05/23/040/00089/AM17/  25.05.2016        20.09.2016
98】
Decision:N(〕 obscrved that hard copy of the application not received frolln the RA

conccrncd.NC dccided to request CLA′  Delhi to send to sets of application
alongwith relevant documents for consideration of the case.

'「he case stands deferred to 20.09.2016.

Case No.:5/10/81-ALCη2016 Party Name:ANKUR
EXPORTS

Casc No.:16/10/81-AI.Cη 016 Party Name:VOITH HYDRO Meet No/Date:10/81-
PRIVATE LIMITED       IALC2/2016

109.082016

HQ File RLA File Lic.No/Date :0510398677 Defer Date:

,, :01/81,/050/0020L/ AM17/ :05/2a/0a0/00078/ AM17/ 2s.0s.2016 2009.2016

Decision : NC obscrved that application for the above AA has been referred to DHI
for commcnts. NC clecidecl to wait for their comments and defer the case.

「FheCiSei}:;を
:;`ユ

eferred t0 20.09.2016. 29
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Case No.:49/7/81‐ ALCη 016 Party Name:SHRENIK   Meet No/Datc10/81-
INDUSTRIES P1/T.LTD.   ALC2/2016

09.08.2016

HQ File             RLA File            Lic.No/Date:3110066160 Defer Date:

100 :01/81/050/00151/AM17/    :31/82/040/00037/AM17/    26.05.2016              2009.2016

Decision:NC observed that application for the abOve AA has been referred to

MSNIIE for conllnents.NC decided to waitfor their cOInlnents and defcr the casc.

The case stands deferred t0 20.09.2016.

Case No.:15/10/81-ALCη 016 Party Name:vJ MET CRAFT Meet No/Date:10/81-

(INDIA)PVT LTD       ALC2/2016
09.08.2016

HQ File             RLA File l,ic.No/Datc:0910063696 Dofcr Datc:

101:01/81/050/00200/AM17/  :09/24/040/00103/AM17/  12705.2016        2009.2016

Decision:NC observed that application fOr above AA has bccn refcrrod tO IDIPP for

cornlnents.N(]decided to wait for their colnlnents and defer the case.

Status:
Deferred

Status:
I)cferred

Status:
Deferred

The case stands deferred to 20.09.2076.

Case No.:40/8't-ALC42}1,6 Party Name:MAN Meer No/Da te:10/g-t-
TNDUSTRTES (rNDrA) LTD. ALC2/2076

09.08.2016

HQ File             RLA File Lic.No/Date:0310805019 Dofebr Date:
:01/81/050/00187/AM17/  :03/95/040/000M/AM17/  30.052016        20092016
102 Decision:NC observed that hara cOpy of the applicauon not received from tlle RA

concerned. NC decided to request RA′  ⅣIumbai to send to sets of applicatiOn
alongwith relevant dOcuments for cOnsideration of the case.

The case stands deferred t0 20.09.2016.

‐HQ File             RLA File Lic No/Date:0310805020 Dofer Datc:

103 :01/81/050/00208/AM17/    :03/95/040/00089/AM17/   ‐30.05.2016              20092016

Decision:NC Observed that case has been referred tO DIPP fOr cOllnlnents.NC

decided tO wait fOr their cOllnlnents and defer the case.

The case stands deferred t0 20.09.2016.

Case No■23/10/81-ALCニク o16 Party NameMAN
INDUSTRIES INDIA
LIMITED

Meet No/Date10/81-  Status
ALC2/2016         Deferred
09.082016

Meet No/Date10/81- Status:

、 ,い 1.
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CONNECTORS LIMITED   IALC2/2016
09082016

HQ File RLA「 ile Lic No/Datel1010059496
:01/81/050/00153/AM17/    :10/24/040/00014/AM17/    31.052016

Decision: NC observed that case has been referred to DeitY for

decided to wait fOr d■ eir conllnents and defer the case.

The case stands deferred to 20.09.2016.

Mect No/Date10/81-
ALC2/2016
09.082016

Lic No/Date:3110066168

Deferred

Defer Date:

2009.2016

comments. NC

Status:

Deferred

Defer Date:

20.09.2016

comments. NC

Status:

Deferred

Defer Date:

20.092016

HQ File

105:01/81/050/00150/AM17/  :31/83/040/00022/AM17/  01.062016
Decision:N(l observed tl■ at case has been referred to MSME for

dccided to wait fOr their comlncnts and defer the case.

The case stands dcferred to 20.09.2016.

Case No.:48l/87- ALC42076 Party Name:FUJIKURA
AUTOMOTIVEINDIA
PRIVATE LIMITED

RLA File

Case No.:10/10/81-ALCa。 016 Party Name:KEI
LIMITED

INDUSTRIES Meet No/Date10/81-
ALC2/2016
09.08.2016

Lic.No/Date:0510398721

106:01/81/050/00195/AM17/  :05/23/040/00081/AM17/  .03.062016

Decision:NC obscrved that case has been referred to DIPP for

docidcd to waitfor thcir commcnts and defer the case.

The case stands deferred t0 20.09.2016.

comments. NC

Case No.:28/10/81-ALCψ 016 Parけ Name:SIIERA METAL Meet No/Datei10/81- Statuま
PVI｀ .Iン `「D          ALC2/2016       Deferred

.0908.2016

HQ File               RLA 1lile               Lic No/Date:1310048269 Defer Date:
:01/81/050/00213/AM17/    :13/24/040/00007/AM17/    06.06.2016              20.092016

107 Decision : NC observed that case has been referred to DIPP for conllnents.
Representative E)IPP present in the rneeting inforllned that copy of the application

not received by themo NC decided to forward the application alongwith documents

to DIPP and defcr the case.

The case stands dcferred t0 20.09.2016.

HQ File RLA IIlc

108 Case No.:19/10/81-ALCη
016 Parり Name:CHINA STEEL
CORPORATION INDIA

Meot No/Date10/81-  Status:
ALC2/2016        Deferred
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HQ File

:01/81/050/00204/AM17/  :勢 /24/040/00060/AM17/  0706.2016 2009.2016

Decision : NC observed that application for the above AA has been referred to MOS
for comments. NC decided to wait for their comments and defer the case.

The case stands deferred to 20.09.2016_

Meet No/Date10/81-
ALC2/2016
09.08.2016

HQ File RLA File I-ic.No/Date:0310805316 Defer Date:

,0, :07/87/050/00277/ AM77/ :03/95/oao/00782/ AM77 / 08.06.2016 20.09.2016

Decision : NC observed that application for the above AA has been referred to DIpp
for comments. NC decided to wait for their comments and defer the case.

The case stands deferred to 20.09.2076.

Meet No/Date10/81-
ALC2/2016
09.08.2016

HQ File RLA File Lic.No/Date:0310805370 Defer Date:

,-ro :07/81/0s0/00207/ AM17 / :B/9a/0a0/0o7z}/ AMTZ/ "t0.06.2016 20092016

Decision : NC observed that application for the above AA has been referred to DIpp
for comments. NC decided to wait for their comments and dcfcr thc case.

The case stands deferred to 20.09.2076.

111

Case No.:3/10/81-ALCν 2016 Party Narne:PHOENIX FOILS Meet No/Date:10/81-  Status:
PVT.LTD.            AIコ C2/2016         Deferred

0908.2016

HQ File              RLA File Lic.No/Datc:031080541l Defer Date:
:01/81/050/00188/AM17/  :o3/95/040/00194/AM17/  13.06.2016        20.092016

Decision:NC obselved that hard cOpy Ofthe application not received from the RA

concerned. NC decided tO request RA′  NIIumbai tO send tO sets of application
alongwith relevant dOcuments for cOnsideration of the case.

The case stands deferred t0 20.09.2016.

Cas e No.:244 0/81 - ALCU2OL6

PRIVATE LIMITED

RLA File

Case No.:26/10/81-ALCη 016 Party Name:POLYCAB
1/VIRES PVT LTD.

Case No.:240/81‐ ALCη 016 Parサ Name:APAR
INDUSTRIES LIMITED

09.08.2016

Lic.No/Date:3410042250 Defer Date:

Status:
Deferred

Status:
Deferred

Meet No/Date10/81- IStatuま
ALC2/2016         Deferrcd
09.08.2016

Lic.No/Date:0310805410 Defer Daセ
:

Party Name:PHOENIX FOILS
PVTo LTD.

RLA File
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fi"t /81/050/00209/ AM77 / :03/9s/040/001e2/ AM77 / L3.06.20't6 20092016

Decision : NC observed that application for the above AA has been referred to MOS
for comments. NC decided to wait for their comments and defer the case.

'fhe case stands deferred to 20.09.2076.

Case No.:27/10/81‐ ALCη 016 Parり Name:RAYCHEM RPC MeetNo/Date10/81- Statu馴
PVFIコTD.            ALC2/2016        Deferred

09.08.2016

HQ Filc              RLA File              Lic.No/Date:0310805444 Defer Date:
:01/81/050/00212/AM17/    :03/95/040/00088/AM17/    14.062016              20.09.2016

113 Decision : NC observed that case has been referred to DIPP for colninents.
Representative DIPP present in the lneeting inforined that copy of the application

not recoived by them.NC decided to forward the application alongwith documents

to E)IPP and defer the case.

Thc case stands dcferred to 20.09.2016.

Case No■1単 0/81‐ AI“ C,″016 Parり NamcPONDY OXIDES MeetNo/Date10/81-  Status
AND CHEMICALS LIMITED ALC2/2016        Deferred

09.08.2016

HQ「 ile RLA「 ile Lic.No/ Date:0410762048 Defer Date:

114 :01/81/050/00196/ノ
Mヽ17/    :04/24/040/00045/AM17/    20.062016

Decision:NC observed that application for the above AA has been referred to

MSNIE for cornlncnts.NC decided to waitfor their conllnents and defer the case.

1｀he case stands deferred to 20.09.2016.

Case No.:29/10/81-ALCη 016 Parサ Name:NSIL EXPORTS Meet No/Date:10/81-
LIMI′「 ED          ALC2/2016

0908.2016

HQ Filc RLA File Lic.No/ Date:561 0004933

115:01/81/050/00214/AM17/  :56/24/040/00011/AM17/  23.06.2016

Decision: N⊂  observed that case has been referred to Ⅳl(DS

decided to wait for their conllnents and defer the case.

`I｀he case stands dcferred to 20.09.2016.

C as e N o. : 30/1 Ol 81, - LLC! 201,6

HQ Ili

:01/81

Party Name:NSIL EXPORTS
LIMI.1｀ ED

RLA File

:56/24/040/00012/AM17/

Meet No/Date10/81-
ALC2/2016
09.08.2016

Lic.No/Date:5610004934

23.06.2016

Status:

Deferred

Defer Datc:

2009.2016

for comments. NC

Status:

Deferred

Defer IDate:

2009.2016
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Decision : NC observed that application for the above AA has been referred to MOS
for comments. NC decided to wait for their comments and defer the case.

The case stands deferred to20.09.201.6.

Case No.:25/10/81-ALCη 016 Party Name:PHOENIX
INDUSTRIES PVr.LTD

HQ File

LIMITED

RLA File

09.08.2016

Lic.No/Date:0410162077 Deler Date:

Meet No/Date10/81-
ALC2/2016
09.082016

Lic No/Date:0310805706

Status:

Deferred

Defer Date:

20092016
RLA File

117:01/81/050/00210/AM17/    :03/95/040/00090/AM17/    2406.2016

Decision:NC observed that case has been referred to MSME

decided to wait for their colninents and defer the case.

The case stands deferred to 20.09.2016.

for commcnts. NC

Case No.:1夕10/81-ALCν 2016 Party NameiSIECHEM    Meet No/Date:10/81-  Status:
TECHNOLOGIES PRIVATE ALC2/2016        Deferrcd

HQ File

,.r, :07/8't/0s0/00't99/ AM77 / :0a/2a/0a0/ 00056/AM17 / 29.06.2076 20092016

Decision : NC observed that application for the above AA has been referred to DIPP
for comments. NC decided to wait for their comments and defer the case.

The case stands deferred to 20.09.2076.

Case No■8/10/81-ALC`″016 Party NameJINDAL SAW  Meet No/Date10/81-  Status
LIMITED          ALC2/2016       Deferrcd

0908.2016

HQ File             RLA File            Lic.No/Date:0510399000 Defer Date:

119:01/81/050/00193/AM17/  :05/23/040/00157/AM17/  06.07.2016         2009.2016
Decision:NC observed that application for the above AA has been referrcd to DIPP

for comments,NC decided to waitfor their comments and dcfer the case.

The case stands deferred t0 20.09.2016.

Minutes Offline Meeting No。 10/81 dated 09.08。 2016
Actuallv held On 12.08.2016

=に

Case No.AR-279 M/s. Carclo Technical Plastics (P) Ltd.
Meeting No. 10/81 HQ File No.:01/81/162/0043/AM′ 14/DES―H
Dated:´ 09.08.2016 RLA File No.: 7 / 02/ 2010:EOU:CSEZ /

裟 34



Subject I Fixation of scrapf wastage norms.

Decision: NC observed that case was referred to C&PC for comments. NC decided to
wait for their comments and defer the case.

'lhe case stands deferred to 20.09.2076.

Casc No.AR-280 M/s.McCom lndustries(India)Private Limited
McctillЯ No.10/81 HQ File No.:01/81/50/00447/AM14/DES.Ⅱ
I〕atcd:´ 09.08.2016 RLA File No.: 03/95 /040/00676/AM14
Subiect: Ratification of norlns in respect of Advance Authorization No.

0310756576 dated 01.11.2013.

Decision: NC observed that case was referred to MSME for comments. NC decided to
wait for their comments and defer the case.

The case stands deferred to 20.09.2076.

Case No.AR-281 M/s. Naravan Powertech Private Limited
Mcotill文 No.10/81 HQ File No.:01/81/050/971/AM07/DES.H
Dated:-09.08.2016 RLA File No.: 34/ 24 / 040 / 00779 / AM07
Subject: Modification of fixed norms in respect of Advance Authorization

No.3410017503 dated 28.11.2006

Decision: NC observed that reply of the firm was referred to DHI for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to 20.09.2076.

―

Case No.AR～ 282 M/s. Leitwind Shriram Manufacturing Limited
Meeting No. 10/81 FIQ File No.: 01/81 /50/227 / AM14lDES.II
I〕ated:-09.08.2016 RLA File No.: 04124 /040/00069/AM1.4
Subjcct: Ratification of noHns in respect of Advance Authorization No.

0410147963 dated 15.07.2013

ffit *is referred to DHI for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to 20.09.2076.

Case No.AR-283 M/s. Asiatic Electrical & Switchgear Private Limited
Meeting No. 10/81 HQ File No.: 01/81 /50/277/AM70/
I〕atcd:-09.08.2016 RlフA File No.:05/23/040/00058/AⅣl10

Subjcct: Modification/Amendment of ratified norms in respect of Advance
Authorization No. 051 0251 1 01 dated 76.70.2009 .

Decision:NC observed that case was referred to NIISNIE for colrlllnents.NC decided to

wait for their corninents and defer the case.

77     _r     νぢ ィ
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The case stands deferred to 20.09.2016.

Case No.AR-284 M/s. Sumi Motherson Innovative Engineering Limited
Meeting No. 10/81 HQ File No.:01/81 / 050 / 00376 / AM77 /
Dated:-09.08.2016 RLA File No.: 05/24 /040/00460/AM70/
Subject: Fixation of norms in respect of Advance Authorization No.

0570258719 dated 17 .02.2070.

Decision: NC observed that case was referred to C&PC for comments. NC decided to
wait for their comments and defer the case.

The case stands deferred to 20.09.201.6.

Case No.AR-285 M/s. MPP Techn Private Lilllitcd

Meeting No. 10/81 HQ File No.:01/8L / 050 / 00464 / AM17 /
Dated:-09.08.2016 RLA File No.:07/24/040/00268/ANlll

Subject: Modification/amendment of ratified norms in rcspcct of Advancc
Authorization No. 077007 4776 dated 72.70.2070.

Decision: NC observed that case was referred to DHI for comments. NC decided to
wait for their comments and defer the case.

The case stands deferred to 20.09.20'1.6.

Case No.AR-286 M/s. Trafomec India Magnetics Private Limitcd
Meeting No.10/81 HO File No.:01/81/050/00270/AM13/
Dated:-09.08.2016 RLA File No.:07 /24/040/00276/ AM73/
Subject: Fixation of norms in respect of Advance Authorization No.

07 7009067 4 dated 11,.09.2012.

Decision: NC observed that case was referred to DHI for comments. NC decided to
wait for their comments and defer the case.

The case stands deferred to 20.09.2076.

Case No.AR-287 M/s. Trafomec India Magnetics Private Limitcd
Meetins No. 10/81 HQ File No.: 01/81, / 050 / 00325 / AM72/
Dated:-09.08.2016 RLA File No: 07 / 24/ 040 / 00258 / AM72/
Subject: Fixation of norms in respect of Advancc Authorization No.

071.0083779 dated 08.11.2011.
Decision: NC observed that case was referred to DHI for comments. NC decided to
wait for their comments and defer the case.

The case stands deferred to 20.O9.201.6.
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Case No.AR-288 M/s. LM Wind Power Blades (India) Private Limited
Meeting No. 10/81 HQ File No.: 01/87 / 050 / 00473 / AM75 /
Datcd:-09.08.2016 RLA File No.: 07 / 24/ 040 / 00250 / AM15 /
Subject: Modification/amendment of ratified norms in respect of advance

authorization n o. 07 10706866 dated 20 .10.207 4.

Decision: NC observed that case was referred to C&PC for comments. NC decided to
wait for their comments and defer the case.

The case stands deferred to 20.09.2076.

Case No.AR-289 M/s. Crompton Greaves Limited
Mccting No. 10/81 HQ File No.: 01/81./050/00505/ AM75/
Dated:-09.08.2016 RLA File No.: 03/94 /040/00268/AM75/
Subject: Irixation of norms in respect of Advance Authorization No.

Advance Authorisation No. 0370789692 dated 26.09.2074.
Decision: NC observed that DHI deficiency letter dated 07.07.2075 was sent to firm,
howcver, no reply received till date. NC decided to send a reminder to company and
dcfer the case.

fhe case stands deferred to 20.09.2016.

Case No.AR-290 M/s. Gallantt Metal Limited, Gandhidham, Kutch, Gujarat

Meeting No. 10/81 HQ File No. :01/ 81 / 067 / 00001, / AM76 / DES-il /
Datedi-09.08.2016 KASEZ File No.37 /24/040/0006/ AM1.6/

Subject: F'ixation of norms in respect of advance authorization no.
37 70002621 dated 73.01,.2076.

Decision: NC observed that MoS deficiency letter was
reminder dated 73.06.201,6. NC decided to wait for reply
CASC.

'Ihc case stands deferred to 20.09.2076.

sent on 4.5.2076 followed by
of the company and defer the

Case No.AR-291 M/s. Gallantt Metal Limited, Gandhidham, Kutch, Gujarat

Meeting No. 10/81 I{Q File No. :01/ 81 / 067 / 00002 / AM1.6 / DES-il /
I)ated:-09.08.2016 KASEZ File No.37 /24/040/0007 / AM1.6/

Subject: Fixation of norms in respect of advance authorization no.

37 70002622 dated 13.01,.2076.

Decision: NC observed that MoS deficiency letter was sent on 4.5.2076 followed by
reminder dated 73.06.2076. NC dccided to wait for reply of the company and defer the
CASC.

Thc case stands deferred to 20.09.20L6.
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Case No.AR-292 M/s. Crompton Greaves Limited
NIeeting No.10/81 HQ File No.01/81/050/000503/AM15/DES― H
Dated:-09.08.2016 RLA File No.:03/94/040/00378/AM15

Subject: Fixation of nOrlns in respect of advance authorization no.

0310789833 dated 30.09。 2014.

Decision:NC decided to lnaintain status quo in the above case as per DIII collnllnents

dated 27.04.2016.

RA Inay take suitable consequential action accordinglv

Case No.AR-293 M/s. Crompton Greaves Limited
NIeeting No.10/81 HQ File No. 01/81 / 050 / 00048/AM15/DES-II
Dated:-09.08.2016 RLA File No.: 03/94 /040/00292/ AM14/
Subject: Modification of fixed norms in respect of advance authorizatton

no. 03107677 60 dated 24.07.2074
Decision: NC observed that DHI deficiency letter was sent to company on 74.6.201,6
followed by reminder dated 29.07.201,6. NC decided to wait for reply of the company
and defer the case.

The case stands deferred to20.09.2076.

Case No.AR-294 M/s. Crompton Greaves Limited
Meeting No. 10/81 HQ File No.01/81/050/00066/AM15/DES― Ⅱ
Datedi-09.08.2016 940/00391/AN/114/
Subject: NIIodificatiOn of fixed norlllls in respect of advance authorization

no.0310766731 dated 17.01.2014.

Decision: NC observed that case was referred to DHI for comments. NC decided to
wait for their comments and defer the case.

The case stands deferred to 20.09.2016.

Case No.AR-295 M/s. Delphi Connection Systems Private Limited
Meeting No.10/81 HQ File No.:01/81/050/00103/AM16
Dated:-09.08.2016 RLA File No.: 10/ 24 / 040 / 00735/ AMls
Subject: Fixation of norms in respect of advance authorization no.

1010059079 dated 25.03.2015。

Decision: NC observed that case was referred to C&PC for comments. NC decided to
wait for their comments and defer the case.

The case stands deferred to 20.09.2076.=n Y\l-
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i Rubber Companv Lirnited, CoimbatoreCasc No.AR-296

Mecting No. 10/81
Datcd:-09.08.2016

HQ Filo No.01/81/171/00613/AM16/DES― H
MEPZ SEZ&HEOUs File No.A/2008/041/EOU/TN
Fixation of wastage norms.

Decision: NC decided to fix the scrap wastage norms for the above EOU as per DIPP
comments vide UO No. 72/67 /2076-TSW /296-A/R dated 17/08/2076 as under:

It is recommended that Scrap wastage norms may be fixed for the EOU as under in
terms of para 6.8(c) of the Foreign Trade Policy 2015-20, based on the Inspection report
of MSME-Development Institute, Chennai submitted by them to Development
Commissioner, Madras Special Economic Zone:

2. I RASP Blade
Ⅳlodel P3-20

戸  I RASP Blade
Modcl R4-20

DC′ ⅣISEZ may take suitable conscquential actio,aCCOrdingly.

Input materialFinished
Product Description Quantity

7.482 Kgs./Kg. content
in the export product

Cold Rolled High Carbon Steel
Coil of relevant grade & thickness

RASP Bladc
Modcl Rl15-20

1.426 Kgs./Kg. content
in the export product

Cold Rolled High CarbOn Steel
Coil of relevant srade & thickness

1.53 Kgs./Kg. content in
the export product

Cold Rolled Fligh Carbon Steel
Coil of relevant qrade & thickness

Casc No.AR-297 M/s. FCI OEN Connectors Limited
Meeing No.10/81 HQ File No.:01/81 / 050 / 00421, / AM15 /
Dated:-09.08.2016 RLA File No.:10/24/040/00058/AM15/

Subject: Fixation of norms in respect of advance authorization no.

1010058810 dated 26.09.2014.

Decision: NC observed that reply of the company was referred to DeitY for comments.

NC decided to wait for thcir comments and defer the case.

The case stands deferred to 20.09.2076.

Caso No.AR-298 M/s. FCI OEN Connectors Limited
Mccing No.10/81 HQ File No.:01/81 /050/00154/ AM16/
Dul"l.- !249.291_6

Subject:

RLA File No.:10/24/040/00140/AM15/

Fixation of norms in respect of advance authorization

1010059108 dated 13.04.2015,

no.

Decision: NC observed that reply of the company was referred to DeitY for comments.

NC decided to wait for their comments and defer the case.

'fhe case stands deferred to 20.09.2076.
(/'
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Case No.AR-299 M/s. Industrial Metal Powders (India) Pvt. Limited
Meeting No.10/81 HO File No.01/81/050/00301/AMl1//DES―H
Dated:-09.08.2016 RLA File No.: 31124 /040/00736/ AM71/
Subject: Modification of fixed norms in respect of advance authorization

no. 3110044907 dated 06.10.2010.

Decision: The comments received in the above case the RA, Pune are under
examination.

The case stands deferred to20.09.201.6.

Case No.AR-300 M/s. S.K. Industries
Meeting No. 10/81 HQ File No.:01/81 / 762/ 75 / AM16l DES-II
Dated:-09.08.2016 KASEZ File No. KASEZ / 700%EOU / II / 48 / 95-96 /V oL\ /
Sublect: Modification/amendment of ratified norms
Decision: Regional MSME, Ahmadabad was requested for field inspection and
submission of report in the above case. MSME field inspection report is awaited.

The case is deferred to 20.09.2016.

Case Noo AR-301 M/s. Vautid-Shah Hardface Pvt. Ltd.
Meetins No. 10/81 HQ File No.:01/81 / 50 / 722/ AM14l DES-II
Dated:-09.08.2016 RLA File No.: 03/95 /040/07029/AM73
Subject: Modification/amendment of norms in respect of advance

authorization no. 03107 32920 dated 30.04.2073.
Decision: NC decided to modify the norms for the above EOU as per DIPP comments
vide UO No. 72/67/2016-TSW /301-AlR dated 77/08/2076 as under:

1 As the welding materials (Fluxed Cored wire & Electrodes) have been used for
hardfacing (overlay) on Pipe & Pipes Spools, quantities of import items at Sl.
No. 2(Flux Core Wire) & 3(Electrodes) may be allowed as 18807 Kgs & 1114 Kgs
respectively

RA may take suitable consequential accordingly.

Case No.AR-302 M/s. Viney Corporation Private Limited
Meetins No. 10/81 HQ File No.:01/81 / 050 / 00076 / AM75
Dated:-09.08.2016 RLA File No.: 05/241 040 / 00337 / AM74
Subject: Modification/amendment of norms in rcspect of advance

authorization no. 051037801 1 dated 03.02.2074
Decision: NC observed that case was referred to C&PC for comments. NC decided to
wait for their comments and defer the case.
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I Thc case stands deferred to20.09.2016. |

M/S.VOestalpine VAE VKN India Private Limited(Formerly

M/s.VAE VKN Industries Private Limited.

Casc No.AR-303

I{Q File No.:01/81 / 0s0 / 239 / AM15 /DES-II
RLA File No.: 05/24 /040/00708/AM15
Modification/amendment of ratified norms in respect of

Advance Authorization No. 0510388531 dated 70.06.2074.

Meeting No. 10/81

I)atcd:-09.08.2016

Decision: NC observed that reply of the firm was referred to DHI for comments. NC
decided to wait for their comments and defer the case.

Thc case stands deferred to 20.09.201,6.

Casc No.AR-304 M/s. Tavesh Industries Limited
McctinЯ No.10/81 I-IQ Irile No.:01/82 / 050 / 07076 / AM04 /
Dated:-09.08.2016 RLA Filc No.:03/24/040/01754/AM04/

Subject: Ratification of norms in respect of Advance Authorization No.

0310239140 dated 02.12.2003.

Decision: NC observed that case was referred to MSME for comments. NC decided to
wait for their comments and defer the case.

Thc case stands deferred to 20.09.2076.

Case No.AR-305 N'I/s. Mar"raksitr Coated Metals ancl Industries Limitecl

Mccting No.10/81 HQ File No.:01/81 /05tJ/00044/ AM76/DES-li/
Datcdi-09.08.2016 RLA File No.:02/24/040/00222/AM15/

Subject: N.,lodification/amendrnent in fixecl norms in respect of advauce

a tr tlr ori za tion no. 027A205598 d a ted 24.02.201 5 .

認譜ざダ:"鶴鵠織胆概留出:蹴鳳FrrM°
tt°mm協宙
“

|

RA Inay takc suitablc conscquential action in the matter.                      」

Case Noo AR-306 M/s. Texmaco Rail & Engineering Limited
Mceting No. 10/81 HQ File No.'01 / 81/ 050/ 00125/ A
I)ated:-09.08.2016 RLA File No.: 02124 /040/00738/AIt/flU
Subject: Ratification of norms in respect advance authorization

0210196856 dated 26.11.2013.

no.

p".irio", NC oUr"rved that case was referred to DHI for comments. NC decided to

wait for their comments and defer the case.

Tlrc case stands deferred to 20.09.201.6.

´ヽ 履

,dO

Sut'!ect:
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Case No.AR-307 M/S.Willian■ s COntrols lndia Pr市 ate Limited

Meeting No.10/81 HQ File No.:01/81/050/00420/AM14/DES.I1/
Dated:-09.08.2016 RLA File No.:31/82/040/00186/AM14/

Subject: Moclification/amenclment in fixecl norms in respect of aclvance
authorization no. 31 1 0061 1 38 c{atecl 22.7 1 .2073.

Decision: NC observed that case was referred to DeitY for comments. NC decided to
wait for their comments and defer the case.

The case stands deferred to 20.09.201.6.

Case No.AR-308 M/s. Alstom Projects India Limited
Meeung No.10/81 HQ File No.:01/81/050/00515/AM12/DES.I1/
Dated:-09.08.2016 RLA File N<>.:03/94/040/01033 / AM72/
Subject: Ratification of Norlns of Advance Authorization No.0310683926

dated 29.02.2012.

Decision: NC observed that case was referred to DHI for comments. NC decided to
wait for their comments and defer the case.

The case stands deferred to 20.09.2076.

Case No.AR-309 M/s. Megha Engineering & Infrastructures Limited
Meeting No. 10/81 HQ File No.: 01/81 /0s0/00263/AM1s/DES-II
Dated:-09.08.2016 RLA File No.: 09/24l04Q /00629/AM7Z/
Subject: Modification of ratified norms in respect of Advancc

Authorization No. 091 0055693 dated 09.04.2Cr13.
Decision:NCobservedthatcasewaSreferredtoDIPPfo'"o**uffi
wait for their comments and defer the case.

The case stands deferred to 20.09.2076.

Case No.AR-310 IvI/s. Ratnesh Metal Inclustries Pvt. Limited
Meeting No. 10/81 JQ File N。 .:01/81/050/00039/AM17/DES― II
Datedi-09.o8.2016 RLA File No.:08/24/040/00262/AM16/
Subject: of Aclvance]vlodification of

Authclrization No
rati■ed nOrlns in respect
0810137320 dated 29.02.2016.

Decision: NC observ
wait for their commel

The case stands defer

ed iat case was referred to N10S for cOmments.NC decided to

■ts and defer the case.

red to 20.09.2016.

ICおdM)R別 ]IMた Ⅵ劇 ha Tdttnh Ⅱ漏 測  ~   |
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Nleeting No. 10/tr1 HQ File No.: 01/81 /050/00766/At{14lDES-ll
Dated:-09.08.2016 RLA File No.:11/24/040/00021/ANl13/

Subject: Ratification of nonns in respect of Advance Authorization No.
7770027 5'18 clated 10.06.2013.

Decision: NC observed that case was referred to DeitY for comments. NC decided to
wait for their comments and defer the case.

'l-he case stands deferred to 20.09-201,6.

I)atc:06.09.20L6
Place: New Delhi

(Baljit Singh)
I)eputy Dircctor General Foreign Trade

w
(Vinod Kumar Kashyap)

Irorcign Traclc Development Officcr
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GOvERNMENT oFINDIA

に設淵驚i蕪涙 ＼襴1里II‰2
日LE NO o5/23/040/o243/AM-15/ZLAC‐

1/cLA

To′

てし″

DATE:

Sh. Vinod Kumar Kashyap, FTDO
DES,II

The Director General of Foreign Trade,
Udyog Bhawan,

New Dethi_1110011

Subject-Fixation of norms in r/o AA No.0510391 l..l dt.3t/S/2,l3of M/s.Casablanca lnds, p.Ltd.

With reference to your E mail dated 78/5/201,6 on the above mentioned subject,, this is toinform you that the Authorisation was issued on repeat basis, therefore, there is no need of sendingthe case for ratificatron of adhoc norms. However, a copy of norms arready fixed is being forwardedherewith for your ready reference.

Foreign Trade Development officer
For Addl.Director General of Foreign Trade
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⌒ "tb,lte >) bs(tqw
Government of India

Ministry of Communications and lnformation Technology
Department of Electronics and Information Technology

Electronics Niketan, 6, CGO Complex
New Delhi-l10003

し

27

"Z.oA'ZD\L

)f5′″

Sub: Ratification of norms in terms of Para
Licence No. 0710107977 dated 31.3.2015

Pvt. Ltd., Bangalore

HBP。 (V01・ 1)in reSpect of advance

to P1/s. Hical NSE Electronics
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、vhich

Hical

issued

Technology from technical angle. The items proposed for import are essential to assemble the products

to be exported. This Department recommends ratification of norms of advance authorization as

follows:-

# Items Comments
1 SI.No.3-17 On net to net basis with accountability clause

2 Sl.No. l and 2 As applicd by thttarty lncluslve of20/O was墜

(ki→
Director

ShH Pradyumna Sahu,F'I'DO、 0/o DGFII Udvog Bhavan,Ncw Ddhi

DeitY U.0.No.17(32)/2015‐ IPHW datcd H.07.2016

＼

〕

_4び´

・ ギち颯
ぶ`°`痣
む1‐ li,lll′

i● ra1 0マ FCro:on Tr,C●

駆 紺 F



^



Govt of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

29
07.63・ 2● 1`

30(l3lyrs-ME

Subject: AA no 0410160412 dated 16.04.15 in respect of IWs Diana metals.

Norms may be recommended as follows:-

o Per unit weight of export product may be specified as 0.45 kg, 0.55 kg, 0.021 kg
and2.l kg for Sno l, 2,4 and 5 of items of export respectively.

o Sno 3 of items of export may be deleted as requested by firm.
o Quantity of Sno I of items of export may be amended to 102288 nos.
o Quantity of S.No 2 of items of export may be amended to 50000 nos.
o Import of Sno I and2 may be allowed for 75000 kg and 10710 kg respectively

inclusive of 2%o wastage.
o Import of Sno 3 may be allowed on net to net basis with NIL wastage and

accountability clause.

This issues with the approval of Director (ME)

(K.S.Sodhi)
AD(ME)

Shri V.K.Kashvap、 FTDO.DGFT Udvog Bhawan New Delhi
O/o The DC(MSME)ID note no 30(131ソ 15-ME dated 12.08.16
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Govemment of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 0310799451 dated 15.10.15 for N,l/s premier tndustrial
Corporation Ltd.

The following information is required:-

. The comfrosition of import product substantiated by Material Test
Certificate.

This issues with the approval of Director (ME).

ク
(K S Sodhi)
AD(ME)

UO note no TL‐ 13024/113/2016‐MMM&A―DCMSME datcd 12 08 16
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Department of Industrial Policy & Promotion
(TS!v)

NC Meeting dated 0gt0gt20l6- case No.22123t81 (lWs Ratnaveer stainless Products

(Pvt) Limit.a; llar"rrce Authorization No. 3410041770 dated 30.12.2015)

Advance Authorisation may be ratified as under:

1. Words "without Nuts and Screws" may be suffixed with the description of export

product.
2. Quantity of import item may be allowed as under:

Export item Quantity Import item Quantity (after
taking 1/3'd

recovery from
scrap

Stainless Stcel Hooks

(F破 Hooks)withOut Nuts

a5screws

l Kg. "Prime Quality Stainless

Steel Coils/Sheets/
Plates/Strip of relevant

Grade 304 & thickness"

1.20 Kgs.

Stainless Steel Hooks
(Vario Hooks) without
Nuts & Screws

l Kg. ``Prime Quality Stainless

Steel       COilS/Shects/

Plates/Strip   of  relevant

Grade 304&thickness"

1.26 Kgs.

Norms committee maY take a view /多´'著詳)
(S.Ko Jain)

Development Ofrlcer

Norms Committee Ⅱ

DIPP No.12/67/2016-TSW/47 dated l1/08/2016

!●

-49‐
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義 “Departlllent of lndustrial Policy“■Promotion

(TSW)

NC Meeting dated 09/08/2016‐ Case No.23/23/81(M/s Ratnaveer Stainless Products

(Pvt)LiIIlited)(Advance Authorization No.3410041771 dated 30.12.2015)

Advance Authorisation inay be ratifled as under:

1. Words``without Nuts and SCrcws''rnay be sufflxed with the desc五
ption ofexport

product.

2.Quantity ofimportitem may be a1lowed as undcr:

Export item Quantity Import item Quantity (after
taking l/3'd
recovery from
scrap

Stainless Steel Hooks
(Fix Hooks) without Nuts
& Screws

l Kg. "Prime Quality Stainless

Steel Coils/Sheets/
Plates/Strip of relevant

Grade 304 & thickness"

1.20 Kgs.

Stainless Steel Hooks
(Vario Hooks) without
Nuts & Screws

l Kg. "Prime Quality Stainless

Steel Coils/Sheets/
Plates/Strip of relevant
Grade 304 &. thickness"

1.26 Kgs.

・
 Norlns comlnittee may takc a view

Norms Committee Ⅱ

DIPP No.12/67/2016-TSW/48 dated l1/08/2016

//橘 ,′
。

(S.K.Jain)
Development Officer

-50´
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Department of Industrial Policy & Promotion

(rs!Y)

NC Meeting dated ogt08l20l6 - case No.27t23181 (lWs Jindal sAw Limited ) (Advance

Authorization No. 0510397f66 dated 01'01'2016)

Advance Authorization may be ratified as under:

may be specified as 5650 MT,

2. Thickness of ..Internal Epoxy lining,, in export items at Sl. No. 1 to 3 maY be

1. Net weight of export items at Sl. No' 1 to 3

850.5 MT & 2623L 88 MT respectively '

specified as "0.50 mm".

3. Thickness of "3 LPE external coating" in export items at Sl' No' I to 3 may

be specified as "3 mm".
4. tmptrt item at Sl. No. 1 shall be of thickness 1230 MM & relevant grade as

contained in the export item at Sl' No' 1'

5. Quantity of import item at Sl. No. 1 may be allowed as 5713'2 MT as

r.os rgs.rcg. content in the export item at sl. No. 1 as per sIoN c-1291'

6. euantiiy of"import item at St. No. Z may be allowed as applied for i'e'

22.47 MT taking clue from SION C-1291'

7. Total quantitieJof import items at Sl. No. 3 to 5, 8, 9 & 10 put together may

be allowed within 6 yo ofFOB value of export item at Sl. No. 1 taking clue from

sIoN c-1291.
8. Quantities oiimport items at Sl. No. 6 &,7 may be allowed as 28028 Litres &

8460 Litres respectively as 1.05 Ltr./ltr. content in the export item at sl' No' 1'

g. Quantities of import-items at sl. No. 11, 12 & 13 may be allowed as

o.sz trrtt, l4.4}Vrr a ft4.263 MT respectively as per sIoN c-1291'

10. Import item at Sl. No. 14 shall be of ihi"kr.tt 20.62 MM & relevant grade as

contained in the export item at Sl' No' 2'

11. Quantity of import item at Sl. No. 14 may be allowed as 857'13 MT as

t.os rgs.rcg. content in the export item at Sl. No. 2 as per sIoN c'1291'

12. Quantity of"import item at St. tto. tS may be allowed as applied for i'e'

:.f Z Uf taking clue from SION C-1291'

13. Total quantities of import items at Sl. No. 16 to 18, 21,22 & 23 put together

may be allowed within 6 oh ofFOB value of export item at Sl' No' 2 taking clue

from SION C-1291.
14. Quantities of import items at Sl. No. Ig &20 may be allowed as 2595 Litres &

364Litresrespectivelyasl.05Ltr./ttr.contentintheexportitem.atSl.No.2.
15.QuantitiesofimportitemsatSl.No.24,25&,26maybeallowedas

0.608MT,1.334MT&|7,068MTrespectivelyaSperSIoNC.129l.
16. Import item at S1. No. 27 shallbe of tlhi.kt"tt 17'48 MM & relevant grade as

contained in the export item at Sl' No' 3'

17. euantity oi import item at Sl. No. 27 may be allowed as 23582'4 MT as

1.05 Kgs./K.g. content in the export item at Sl. No. 3 as per sIoN c-1291'

18. euantity of"i*po.t item at St. No. zS may be allowed as applied for i'e'

92.79 MT taking clue from SION C-1291'

-Sl-



19.

20.

21.

Norms Committee Ⅱ

DIPP No.12/67/2016-TSW/49 dated  l1/08/2016

シ

Total quantities of import items at Sl.No.29 to 31,34,35&5 36  put together

may be a1lowed within 6 0/O of FOIB valuc of export iteln at Sl.No.3 taking clue

from SION C-1291.

Quantities ofimport items at Sl.No.32&33 may be allowed as 84085 Litres
&じ 27980 Litres respectivcly as l.05 Ltr./1tr.content in thc export item at Sl.No.

3.

Quantities of import items at Sl.No.37,38&39  may be a1lowed as
19.70ヽ4T,43.215 NIIT`に 553.015 MT respectively as per SION C-1291.

NollllS COmlnittee may take a view

(S.K.Jain)
Development OfflCer
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Govt of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

０

　

０

０

　

０

Shri V.K.Kashvaり 、FTDO、 DGFT UdvOg Bhawan Ncw Dclhi
UO note no TL‐ 13024/120/2016-lИ MM&A‐ DCMsME dtd 12.08.16

_靖 ‐Lム

Ｆ

　

ｒ

‘

Subject: AA no 0410161606 dated 16.02.16 in respect of IWs Diana metals.

The following information is required from the unit:_

Detailed technical drawing with dimension of each export product.
Detailed calculation as.to how the quantity of raw.ate.ial proposed for import has beenarrived at, including the net weigirt of tomponents to be manufactured out of theseimported materials, wastages claimed at each stage of manufacturing with .on1pi"t.j ustification and supported by documentary evi denceTdrawing.
weight of each export product arong with percent wastage craimed.
Size and specification including grade, composition, .:urg., thickness etc of the items
proposed for import.

This issues with the approval of Director (ME).

(K.S.SOdhi)
AD(ME)

″53‐
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Government of lndia
Ministry of Steel

Technical Division

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol) of Advance
Authorization No (i) 0310802700 dated 18.02.2016 (ii) 0310804637 dated
12.05.2016 -M/s Phoenix Foils Private Limited, Mumbai.

DGFT may refer to their UO note No 01/81/50/ 127 IAM-17|DES-2/1 1 and No
011811501 126 IAM-17|DES-2/14 dated 27.06.2016 for ratification of inpuloutput
norm for import of HoUCold Rolled Stainless Steel Coils, wide coils, strips of
thickness 0.2 mm to 5.0 mm (Grade 316/316L1321\ ( Prime/ Secondary/Ex-stock/
Stock LOT/ Prime Surplus) against export of cold rolled stainless steel strips of
various thicknesses by M/s Phoenix Foils Private Limited, Mumbai for
comments/views of the Ministry of Steel for our comments/views.

ln the above connection, it may be noted that import of secondary/Ex-
stock/Stock-LOT/Prime surplus HoVCold Rolled Stainless Steel strips cannot be
permitted for production of end product under consideration. However, prime quality
cold rolled stainless steel coils/strips may be permitted on receipt of the following
clarifications of the above mentioned AAs:

(a) Thickness wise and grade wise width of HoUcold rolled stainless steel coils/strips
(Prime) to be imported.

(b) Thickness wise and grade wise width of cold rolled stainless steel
coilsisheets/strips to be exported.

BQ-
(S.K.Bhatnagar)

Deputy lndustrial Adviser
Telefax: 011-23062490

v Shri Vinod Kashayap, FTDO, DGFT, Udyog Bhawan, New Delhi.

d8.2o)L
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Department oflndustrial Poliり &PromotiOn

(TSW)

NC Meeting dated 09/08ノ 2016-Case No.35/7/81(M/s Sterlite Technologies Limited )

(Advance Authorization No.0310802779 dated 23.02.2016)

Fillll rnay be asked to submit thc follo、 ving infollllatiOn:

1. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of export product'

2. Net weight per KM of each export product'

f. tr,tut"riui Uuiancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product'

4. Tabular statement giving total re'quirement of each raw material' export product wise'

Norms committee may take a view

亀 訴H6
Development Officer

Norms Committee II
OIPP No.tZ16112016-T5Wi63 dated 11/08/2016

-55-
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Gort. of India
Ministry of Micro small & medium Enterprises

Offrce of the development Commissioner
Mechanical Division

subject: AA no.0310802848 dated 25.02.16 in respect lvlls phoenix Industries
Pvt Ltd Mwnbai.

The norms may be fixed as follows:-

o Import of Sno I may be allowed, as applied, inclusive of loZ wastage.. Import of S.no 2 may be allowed as applied, inclusive of NIL **tig".
This issues with the approval of Director (ME).

“

み_

(K S SOdhi)
AD(ME)
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1争 碧巧ら ,`Govt. of India
Ministry of Micro small & medium Enterprises

Office of the development Commissioner
Mechanical Division

Subject: AA no. 0310803261 dated
Pvt Ltd Mumbai.

The norms may be fixed as follows:-

11.03.16 in respect M/s Phoenix Industries

. Import of Sno I maybe allowed, as applied, inclusive of 1% wastage.
o Import of S.no 2 may be allowed as applied, inclusive of 10% wastage.

This issues with the approval of Director (ME).

(K.S.Sodhi)
AD(ME)

Shri V K.Kashvao.FTDO.DGFT Udvog Bhawan New Delhi
UO note no TL-13024/112/2016‐ MMM&A‐DCMSME dtd 19.0716

::

磯難瓢紺F
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section
Subject: Application of M/S Apollo International for ratification of
norms of AA no- 0510397926 dt 14-08-16

DES-II, DGFT may kindly refer to the above mentioned AA of
M/S Apollo International for ratification of norms as per details given
below.
Export
l. 24.9 KV switchgear -1 set
2. 13.8 KV switchgear -1 set

I m port
4 items. NC may consider ratification under GN-4 with
accou nta bility.

B C Nayak
Development Officer

19-07-16
DG「F,FTDO′ DES― II
Deptt.of HI′ UO No 3(173)/16-TSVV(B) dated

Ｖ
　
　
　
　
　
　
¨
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 09/08/2016- Case No. 11/7/81 (M/s Bharat Heavy Electricals Limited)
(Advance Authorization No. 1110028198 dated 04.04.2016)

Advance Authorization may be ratified as under :

1. Net weight of export products from Sl. No. 1, 2, 3 & 4 may be specified as

170 MT, 60 MT, 79 MT & 173.9 MT respectively.
2. Word "Relevant" may be prefixed with the description of import item at Sl.

No.l and its quantity may be allowed as 248.28 MT as 1.148 Kgs./Kg. content

in export itemi after taking 1/3'd recovery from scrap'

3. Import items at Sl. No. 2, 3, 5, 6 & 7 put together may be allowed within 5 %

ofFOB value of exports.
4. Quantity of import item at Sl. No. 4 may

I .01 Kgs./Kg. content in export items

Norms commitlee may take a view

bc allo、 ved as 29744 MT as

Norms Committee Il
DIPP No. 1216712016-TSW 172 datcd   l1/08/2016

-a ,--, --.? I 'l o ytt{
(S. K. Jain)

Development Officer

-59‐
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section
Subject: Application of M/S Vilas Transcore for ratification of
norms of AA no- 3410042050 dtd 08-04-14

DES-II, DGFT may kindly refer to the above mentioned AA of
M/S Vilas Transcore. The firm has submitted request for
ratification of norms for export of 55 MT for which it proposes to
import 55 MT of CRGO sheet. It is observed that following
information as per Technical Details II in appendix 4E of
application has not been enclosed by DGFT.
1. Sl no a) of Engineering products.(Export quantity in number

with specification)
2. Sl no b) of Raw Materials/ consumables.

In view of above thls Office is unable to offer comments. DGFT
may dispose the request as per their policy/procedure.
Accordingly the reference may be deleted from the pendency
list of this department. DGFT may ensure that above
information is enclosed while referring paper to this
department.

|    
ン

,Nayak
Development OfFicer

19 -07‐ 16
DGFT,FTDO,DES― II
Deptt Of HI′ UO No 3(72)/16-TSW(B)

,-60 -
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 09 108t2016- Case No.2217181 (l\[/s Montex Glass Fibre Ind. Pvt.

Limited) (Advance Authorization No. 0310804341 dated 02.05.2016)

Advance Authorisation may be ratified on repeat basis as under as per their

Advance Authorization No. 0310791833 dated 09.12.2014 ratified in NC meeting

No. 8/81 dated 28.07.2015:

1. Quantity of export product may also be specified as 365855 Sq. Mtrs. in

addition to its weight'
Z. Quantity of import item at Sl. No. I may be allowed as 40275 Kgs.

inclusive of a wastage of 5.30 % .

3. Quantity of import item at Sl. No. 2 may be allowed as 18675 Kgs. (300000

Sq. Mtrs.) inclusive of a wastage of 4.51o/o'

4. euantity of import item at Sl. No. 3 may be allowed within 2o/, of FOB

value of exPorts.

5. Quantity of import item at Sl. No. 4 may be allowed as 14100 Kgs. on net to

net basis as claimed bY the firm

Norms committee maY take a view

Norms Committee Ⅱ

DIPP No.12/67/2016-TSW/78 datcd l1/08/2016

jξ

■ _。
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(S.K.Jain)
Development Offlcer
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Department of lndustrial Policy&Promotion

(TSV/)

NC Meeting dated 09/08/2016 - Case No. 32l7l8l (Mls Sam Alloys Pvt' Limited)
(Advance Authorization No. 0310804499 dated 09.05.2016)

Advance Authorisation may be ratified as under:

1. Quantity of import item at Sl. No. I may be allowed as applied for i'e' 202

1.01 Kgs./Kg. content in the export item at Sl. No. 1.

2. Quantity oii.pott item at Sl. No. 2 may be allowed as applied for i'e' 257 '07

1.01 Kgs./Kg. content in the export item at Sl' No. 2.

3. Quantiiy ofimport item at Sl' No.3 may be allowed as applied for i'e' 46'385

1.02 Kgs./Kg. content in the export item at Sl. No. 2.

Norms committee may take a view

Development Officer

Norms Committec II
DIPP No 12イ672016‐TSW/82 datcd l1/08/2016
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 09/08/2016 - Case No. 55/7/81 (M/s Sterlite Technologies Limited )
(Advance Authorization No. 0310804541 dated 10.05.2016)

Firm may be asked to submit the following information:

l. Detailed calculations for the requirement of each raw material, supported by the

Cross sectional diagram of export product.
2. Net weight per KM of export product.
3. Material balancing viz. net content of each imported and indigenous input, per KM

of export product.

Norms committee may take a view
/_*t-_*

4r4../ -l,t-,rrl 
,

(S' K' Jain) ' '(
Development Officer

Norms Committee II
DIPP No.12i67l201 6-TSW84 dated 11/08/2016
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Department of lndustrial Policy&Promotion        ο争"θ 8´ル 14

(TSW)

～鶏 t口 ic
(S.K.Jain)

Development Officer

NC Meeting dated 09/08/2016‐ Case No.21ノ7/81(R4/S Metal Port)(Advance Authorization

No. 0310804562 dated ll.05。 2016)

Advance Authorisation lnay be ratifled as under:

1. Word`` Defective '' may be onlitted fronl the description of import item and its

quantity may be allowed as 45.21 MT as l.65 Kgs./Kgo content in export items

taking clue from SION C…888

NollllS COrllllnittee may takc a view

Norms Committee Ⅱ

DIPP No.12/67/2016-TSW/87 dated l1/08/2016
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Firm may be asked to submit the following information:

Size of conductors in cables alongwith quantities of cables in Kms, conductor size

wise.
Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable

4. Material balancing viz. netcontent of each imported and indigenous input, export

product wise, per KM of export product.

5. iotal requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

NC Meeting dated  09/08/2016‐ Case

(Advance Authorization No。 0310804845

Norms Committee Ⅱ

DIPP No.12/67/2016-TSW/92 dated l1/08/2016

Department of Industrial Policy & Promotion

(TSW)

No.57ノ7/81(M/s POlyCab Wires Pvt.Limited)
dated 19.05.2016)

2.

Z.-ff,t.Ft t6
(S.K.Jain)

Development Officer
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NC Meeting dated 09/08/2016- Case No. 60/7/81 (lWs Polycab wires Pvt. Limited)

(Advance Authorization No. 0310804886 dated 20.05'2016)

Firm may be asked to submit the following information:

1. Size of conductors in cables alongwith quantities of cables in Kms, conductor size

wise.
2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram ofthe cable/Buyers data sheet'

3. Net weight Per KM of each Cable

4. MateriJbahncing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.

5. iotal requirement of each raw material, export product wise, in a tabular form

Norms commiftee may take a view

./-?.J*ffi"''o
DeveloPment Officer

Norms Committee II
OIpp No. 12167 12016-TSW195 dated I 1/08/2016

:

=Fキ
0゙1ヽ翻円′Ooptt of●oいnterco

u螂 蠍 同

Ｆ
　
　
・
　ヽ
“

″66-



R2?6ffit<
Department of Industrial Policy & Promotion

(rslu

NC Meeting dated 0gt08t2016- Case No.296-AlR (lWs Elgi Rubber Company Limited)

It is recommended that Scrap wastage nonns may be fixbd for the EOU as under in

terms of para 6.S(e) of the Foreign-Trade Fotcy 2Ol5-20, based on the Inspection report of

MsME-D;velopment Institute, Chennai submitted by them to Development Commissioner,

Madras Special Economic Zone:

Ｌ

　

ｏ

Ｓ

Ｎ

Finished Product I

Description Quantity

1 RASP Bladc
NIIodel Rl 1 5-20

Cold Rolled High Carbon Steel
Coil  of relevant  grade  &
thickness

1.482 Kgs./Kg. content in
the export product

2. RASP Blade
NIIodel P3-20

igh carbOn steel

Coil  of relevant  grade  &
thickness

1.426 Kgs./Kgo content in

the cxport product

3. RASP Blade
Ⅳ[Odel R4-20

C01d Rolled High Carbon
Coil  of  relevant  grade
thickness

ｅ‐

＆

Ｃ
Ｓ 1.53 Kgs./Kg. content in

the export product

Norms committee maY take a view

Norms Committee Ⅱ
DIPP No.12/67/2016-TSW/296-A/R dated l1/08/2016

/多一 Ъ吾。た。
(S.K.Jain)

Development Officer
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Department of lndustrial Poliw&PrOmotion

(TSW)
o7・ 08″ 20κ

ス.KJlぶ…`

NC Meeting dated 09/08/2016 - Case No. 301-A/R (lWs vautid-Shah Hardface Pvt.

Limited) (Advance Authorization No. 0310732920 dated 30.04.2013)

Norms may be modified as under:

1 As the welding materials (Fluxed cored wire & Electrodes) have been used for

hardfacing (oveilay) on Pipe & Pipes Spools, quantities of import items at Sl. No.

2(Flux Core Wire) & 3(Etectrodes) may be allowed as 18807 Kgs & 1114 Kgs

respectively

Norms committee may take a view

Norms Committee II
DIPP No 12/67/2016-TSW/301-A/R datcd

Development Officer

11/08/2016
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Government of lndia
Ministry of Steel

Technical Division

Subiect: Ratification of norms in terms ol Para 4.7 of HBP (Vol) Advance Licence No'
0210205598 dated 24.02.2015 of ir/s Manaksia Limited (Formally Hindustan Seals Limited),
Kolkata.

DGFT may refer to your UO No. 01/8'l /50/44lAM 16/DES-ll/'10 dated 21 06 2016 on
the subject mentioned above. ln this connection, it is informed that the applicant is importing 179.10
MT of Hot Dipped galvanized steel sheets in coils of thickness 0.45 mm and also 398 MT of Hot

Dipped galvanized steel sheets in coils of thickness 0.48 mm against export of 180 MT of pre-painted
galvanizedsteel sheets/ coils of thickness 0.48 mm and 400 MT of pre-painted galvanized steel
sheets/ coils of thickness 0.50 mm.

It may be noted that the description of item of export "pre-painted Galvanized Non Alloy Steel
Sheets/Coils" is a standard terminology as per national/international standard and also as per lS
14246. Therefore, the same description of item of export may be considered against the item of export
mentioned at C-469 (modified) vide PN No 33(RE: 20'12)/2009-2014 dated 30.11.2012 A copy of lS
Standard No 14246 is enclosed herewith.

so far as the quantity of item of import is concerned, it may be calculated vide sl No. 13 & 14

of Engineering table -1A (PPGI) of PN No 33(RE: 2012)12009-2014 dated 30.11.2012. The following

Quaniity of import is recommended against the export of the aforesaid Pre-painted Galvanized Non

Alloy Steel Sheets/Coils.

侵 澁
Deputy lndustrial Adviser

%IⅥ耐

―

　
。

Ｓ

Ｎ

Item of Export Qty Item of import Qty in Kg

1 Prepainted Galvanized Non
Alloy Steel Sheets/Coils of
relevant grade of thickness of
0.50 mm.

400 MT Hot dipped Galvanized Non
Alloy Steel Sheets/Coils of
relevant grade of Thickness of
0.48 mm

39744
MT

つ
４ Prepainted Galvanized Non

Alloy Steel Sheets/Coils of
relevant grade of thickness
0.48 mm.

180 MT Cold  Ro‖ ed Galvanized  Non
Alloy    Steel    Sheets/Coi s
Th ckness of0 45 mm

17865
MT

FTDO,DGFT Bhawan, New Delhi.

Mh stry of Sted U O No 215ソ 2043-TW dated 2:り■2046
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